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LEGISLATIVE ASSEMBLY., . 
. Wednesday, 1st ~  1944. 

The Assembly met in, the Assembly Chamber of the Council HOllse .l 
.Elevt:ll of the Clock, Mr. ~  (The HOllourable Sir Abdur Uahim) in the 
.chair. 

MEMBEH SWQNN: 
Mr. Bhagwan Sahay, M.L.A. (Government of Illdia: Nominated Official): 

STAURED QUESTIONS AND ANSWERS. 
MEAstrRES FOR INCREASING CoAL OuTPUT. 

273. *Mr. K. H. Gupta: (u) WiII the ~  tl1e Labour Member please 
:state the measures adopt-ed to illcr«,!lHic the output of coal ~ meet t.he bare 
neces!;ities like tl'aill servi(le. and maintenance of indigenous indust-ries? 

(b) Is it a fact that service in the mines (coal) is highly injurious to health 
-cf the miners? , 

(c) Is it 8 fact that no special amenitieR are offered to coal miners to attract 
.efficient and skilled workers to the ~  . 

(d) Is it a fact that miners and tlleir . families are housed in insufficient and 
insanitary surroundings? ' .' 

(e) Is it'll. fuct that ~  medical u.id und facilitiel> for education of children ~ 
available in the cow mining areas? • . " 

The Honourable Dr. B. 11.. Ambedkar: (u) I would refer the Honournble 
Member to my reply to l:;h' 1<'. E·. Jumt:s' starred question No. 82 on 10th 
February, which gives ~ prillci}llll mellflUl'eS which Govel'nment have adopted 
.to increase the output of coul. 

(b) No. Mining is n dangllroull ol'cupation but not necessarily injurious to 
health. 

(e) No. Coalmiuers have been offered food at ~  rates l.'ud Govern-. 
mem are tuking steps to increuse ~  supply of consumer goods in the coal-
fields. It is ~  to increase the amenities offered to lloaiIlIinets by 
measures taken under the llew Coalmines Labour Welfare ~  Ordinance. 

(<1) III the Jharia and Ranigunj coalfields housing consists of puccu build-
higs built in accordance with specificatio1ls laid down by the Jhllria und Asansol 
Mint's Boards of Hearth." In other coalfields the housing is arranged at . the 
miners' discretion for the resident lubour which is usually very ~  Gov-
ernment ·are, however, not satisfied ~  the present arrangementB for housing 
and suuitatioTI in coalfields and schemes to improve these nre being prepared 
undel' the Coalmines Labour Welfare Fund Ordinance. ' 

(tl) ~  aid' and educational facilities which at present t:xist Hre 1l0t 
very satisfactory. Schemel! to improve these facilit.ies are being prepared 
und6r .the Coalmines Labour Welfare Fund Ordinance. 

Kr. r. 111. .T08b1: Will the Government of India make ~ report to 
the Legislature on the conditions in coal mines with. regal'd to housing and 
othl!l' eonditions and also the improvements made by Government, and place 
.that report before the House 7 

The Honour&bie Dr. B. 11.. Ambedk&r: There is nothing 'to report upon, so 
far as I 'can see. We have just begun the work und if after SOllie time this 
Ordinance has been in .operation my Honourable friend wants to have B rt'port 
I shall be quite prepared to copsider the mo.tter. : . 

lIIr. K ••• .J0Ihl: The House is greatly inferested in this matter nnd would 
like to. have' information about the conditions there and the improvements 
made. Will they, therefore, make a report to the House? 

The Honourable Dr. B. B. 'Am1adlrar: I have answered that already. 
JIr. K •. K • .J0Ihl: The answer is unsatisfactory. 

( 719 ) '0 
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MBAsUBBs FOB ~ COAL OUTPUT. 

274. *Mr. K. S. Gupta: (a) Will the Honourable the Labour Member please 
~  if it is a fact that there is dissatisfaction and discontent amongst coal 

mmers for want of proper wages to meet the abnormal rise of prices in food-
stuffs and other necessaries of life? 

(b) Is there any proposal to increase the butput by resort to the continentul 
or American methods of extraction? 

(c) Is there any proposal to approach the Government of the United States 
of America to come to the ai9 of India by importing the necessary machinery 
and experts to J'nodenlise the methods of raising coal? -

The Honourable Dr. B. B. Ambedkar_: (a) Working conditions in -mines 
have not been very satisfactory. Dissatisfaction and discontent under such 
conditions are quite' natural. 

(b) and (0). Every effort is being made to obtain mining l'1achinery fro1D 
abroad whether from the United Kingdom or United States of- America or 
elsewhere. Excavating machinery of- ~  small size of A.llleriCMl pattern 
is already being used in Railway collieries and the question of hnporting r(·o.lly 
hea.vy excava.ting machinery is under consideration. If I'!uch heavy excavating 
mschiuery is finally obtained. it may be found necessary to impor,t also th. 
oper:tt;ing staf[ as it might not be found possible to train Indians in t·ime-. 

Mr. L&1chlDd Xavalra.t: With regard to part (a), have ~  fjeen incrE'ased 
. to suit present conditions or are they getting the old wages? 

,"the JlOllowable Dr. B. B. Ambedkar: They have- been increased. I 
refer to the answer that I gave to the question asked by Sir. F. E. James. 

Kr. Lalcb &1ld X.vabl: May I know if the same' wages are paid to male. 
and ftlmales? 

fte BOIlO1I1'&18 Dr. B .... Ambedkar: Yes, that was ~ l\llswered. 
FAMINE CONDMONS IN OmSSA. 

27&. *Kr. It. S. Gupta: (a) Will the Honourable the Food Member please-
state if it is not a fact that famine conditions still prevail in Orissa? 

(b) Does he see the necessity of free kitchens in the distressed areas of the 
province? 

(e). What are the meo.sures proposed to be taken by the Provincial or the-
Central ~  to re-absorb the suffering people into rural economy? 

(d) What is the number of destitute orppans found in Orissa due to the-
extreme poverty-stricken conditions prevailing throughout the provinee? 

(e) How many orphanuges are maintained by (i) the State, and (ii) by privata 
and philanthropic agencies ? 

The .. Hoaourable Sir •• .blnl Jluque: My information is that ~  
itllprovement has heen maintained except in some of the coastal villages of 
Ganjam. I have, however, made further enquiries of the Orissa Government, 
whOSE! reply is awaited, and the infonnation will be laid on the table of tha 
Houst' in due course. . 

MUSLIMS IN THE DEPARTMENT 01' SECM'1'ARY, CALOUTTA PORT TRU'ST. 

t276. *QUl Kuhammad Ahmad KurI.: (a) Will the Honourable ~ Com-
merce Member please state how many officers. there are in the Department 
of the Secretary, Calcutta Port Trust, and how many of them are Muslims? 

(b) What is the percentage _of Muslims in the Secretary-'s Department of 
Calcutta Port Trust? 
, ' (e) Have any Muslim clerks or officers been engaged in the said DepaTtmenfi 
during the last ten years? If so, how many? 

ft' JIoDourable SIr K. AIiIal JluqUI: With your permiBBion, Sir, I will 
take up questions Nos. 276 to 280 together. 

'l'hese questions should have been addressed to the Honourable Member for 
. "WAr Transport DepartmeptL 

t Anlwer to thi. queat.ion laid on t.he table, the quCltionet' being .blent.. 
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)fU8LUrtS IN TIlB ESTA.TE DEPABTlIlENT OF CALCUTTA POBT TRUST. 

1271. ·Qaat Jlubammad Ahmad Kumi.. (a) Will the Honourable the Com. 
merce Member please state how many officers there are in the Estutes Depart. 
ment of the Calcutta Port Trust, and how many of them are Muslims? 

(b) What is the percentage of Muslim clerl,s in that Department? 
(c) Have Bny Muslim officers or clerks been appointed in the said Depart-

ment during the last,.t,en yeurs? 1£ so, how mllny? 
MUSLDl EXECUTIVE ENGINEJIlBS, ETC., IN THE CIVIL ENGINEERING DEPARTMENT 

OF CALCUTTA PORT TRUST. 

t2'18. ·Qul :Muhammad Ahmad Kum1: (a) Will the Honourable the Com-
merce Member please state how many Muslim Executive Engineers, Engineer-
ing Assistants and Overseers there are in the Civil Engineering Department of 
the Oalcutta Port Trust? . 

(b) Is it or is it nota fact that an overage Executive Engineer has been 
given four extensions? If. so, is it in accordance with rules? 

(c) Has this officer- any recognised qualifications? If so, what? 
~ DOCTORS, ETC., EMPLOYED IN THJII A. R. P. DEPARTMENT 01' CALCUTTA 

POBT TRuST. 
t219. ·Qul Muhammad .&hmad Eum1: (a) Will the Houourable the Com-

merce Member please state when the special A.R.P. Department was ~  
in the Calcutta Port Trust? -

(b) Who is the head of this Department? 
(c) How many Muslim doctors. clerks and first aiders are employed in ~ 

branch? 
PAUOI'lW" 01' MusLUt OI'J'IOEBS, ET(l" IN CALCUTTA PORT TRUST. 

t28O. ·QIIi Jluhammad Ahmad Kum1: (a) Will the Honourable the Com· 
merce Member please state the reasons for so iow a percentage of Muslim 
officers or clerks in these Departments of the Calcutta Port Trust? 

(b) Is it or is it not a fact that in the Calcutta. Port Trust only such menial 
posts are given to Muslims for which Hindus· are not,readily available? If not, 
,-hat are the real facts? 

JAPAN'S PSYCHOLOGIOAL WARFARE. 
281 •• 1Ir. 1[. S. Gupta: (a) Will the Honourable Member for lndians OVE!l'-

seas please state whether the Government of India have taken note of the 
following: . ' 

"Lord WaveH knows what we shall be up against in the reconquest of 
occupied Asia unless we can offer the people a programme more attractive than 
thnt of the Japanese. He knows how much depends on the ~  armies 
receiving the active co-operation of ~  inhabitants. He has warned that the 
natives of South-East Asia will oppose a return to the old Clf)lonial system"-
written by H. G. Quariteh Wales in the Nation of New York? 

(b) Is it a fact that the same writer has said "we bemoan the supposed 
inability of India to. unite. Why (lontinue to divide those who wish to come 
together"? 

(c) Are the Government of India aware of Japan's offering Independence to 
each one of her conquered territories, Burma and the Phillippines and the Time. 
has recognised that iii met with a considerable success and it has to be 
combated? 

Cd) Are there any mellsures·in contemplation to combat the success of Japan's 
psychological warfare? . 

The lIoDourable Dr. If. B. lDLare: The question should have been addressed 
to the Honourable Member for Information and ~  

lIIr. H. A. Sathar B .• ~ Salt: Sir, I want t.o raise II point of crde-r O!l 
thi,. This kind of anllWer referring the questioner to some other depBrlmentJ 
hilI'! r rien ~  given here. It is very inconvenient for a Member to be told 

t An8wer to this question laid on the tab!!', the qU!'ltioDl'r being abaent. 
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10 or 12 dayti after he has put the question that it should have been addrossed 
t?some other Department. The Honourable Member who receive" the ques-
tlOII wrongly addressed to him may inform the questioner in time -or inform 
the Assembly Department. That. would I>l.lVe time. During the lust Session 
~ question of mine .was answered on the ISl>t day by the Leader of the 1J0use 
m the same terms, and there was 110 time to put the question agllin. So 
cannot something be done to remedy this state of thingli? 
Mr. President (The Honourable Sir Abdur Uahim}: I do not know if Gov-

ermnpnt has anything to say on this point? . 
Tho Honourable Sir Sultan Ahmed (Leader of the House): We Ehall see 

about that; there will be no difficulty. 

WAR TIME MALPRACTICES IN COAL TRADE. 

ta. ·lIr. Kallllh Bihari Lall: (a) Ha& the attention of the Honourable the 
~~  Member been drawn to the w.ar-time malpractice in coal trade viIS., 
nllxmg of dust or water or both with coal (steam coal, sof.t coke, charcoal)? 
(b) lilhe aware of the public complaint that they get 10t'Qf dust, sometimea 

as much 8S 50 per cent. or still more, with the coati' 
(c) Is he awure that one lfHlllnd of charcoal CUll absorb about 18 'Seers .)f 

water? 
(u) Were any enquiries at any time made I1S to how much of the dust' ~ 

mixed by the dealer, how much of it is formed while in tranait in the wagons, 
alld how much of it is mixed by the dishonest consignor? 
(e) Is he aware of the general jmprpst>ion that 90 per cent. of the dust ·is 

. lIlixed· by the dishonest consignor? 
(f) If so, cloes he reltlise that ~  dust. mixed COllI involves a huge waste and 

misuse of the precious wagon spacp. which wotlld 6therwise ~ available for 
clIJ'ringe of more coal, ·and that such dust-mixed coal means more consumption 
and greater expense on the part of the consumer? 
(g) TIO the Honourable Member prepared to look into the matter personally 

to deville \Vftys an'd means to put R stop to this malpractice in the coal trade 
which has reached a serious stage? 
(h) Ts he prepared. in addition to ot,her steps,' to consider the advisability 

'of conferment/of spechtl powers upon Railways to enable them to reful'le to carry 
unsifted coul or coal deliberatel:v Ronl(cd in water? 
The Honourable Sir M • .A.illul Huque: The question should have been 

addrl'siOed to the Honourable Member for War Transport Department. 

EXTENSION OF MEDICAL RELIEF SERVICES IN BENGAL. 

288. ·Sir r. E. James: Will the Seczet,ary for Education, Health and Land .. 
be pleased to state: • 
(a) what ~  have been made for the strengthening and extension 

of medical relief services in Bengal and the supply of dr';lgs; 
(b) if. there" js a ~  ~  of medical officers for emergency relief work 

in Bengal, excluding Calcutta; 
(c) the total number of registered medical practitioners in Bengal; and 
(d) of these how many: • 
(i) are serving in the Indian Medical Corps and the ntedical and ~  health 

departments Qf the Government of Bengal; . 
(ii) have offered themselves for emergency service as a .result of the Bengal 

Government's recent appeal; and 
(iii) have been appointed? . 
Kr. I. D. 'l"y1Dll: (a) A statement is laid on the table of the House. 
Cb) It is a fact that the number of 4octors who have come ~  for. 
~  medical relief outside Calcutta is not sufticient to meet requirements. 

. (e) U·,784. . _ 

(d) (i) 985 doctors are emplo:ved in the Medical and "Public Health De-
partments of the Govemment of Bengal in a ~  capacity, This figure '. ... 
o t Anlw.r to \hi. quut.lon Jail on the tabl., t.he qu .... ion.r being .buB'. 
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d t 'nelude those in the service of local' authorities. The number of oeE no I. . . f T t .' s 1 07;) medicul }lmctitioner!l recruited in Hengul OJ,' ml 1 Ilry servICe I , ,. h b 
,") and (iii).' According to the Istelilt figures available ~ d?ctors ave ('eD. 
~  ted for emergency medical relief work and the ~  of 17. ~  

spro\ll . 'd t' A far as iR.knm\·n no applications for ~  1ll are under COIlSI era IOn. s 
the mofuRsil hRve been ~  

Bt temellt. of tl.r ~ for the sfrengthening -und e:r:Un,iOll of tile medical 
a Telief "Tvicel in Bengal and ti,e 8upply of drug.,. 

I Emol'ge;\Cy m .. dical relief provided hy_ the military authorities. . . 
(i) 16 hospitals (varying from 100 to 300 bed a) have been opened aj, various centrel !It 

aeven . districts. . '. . r h'll (2) 48 mobile treatment centrell have been orgamaed to carry medical re lef to t e VI ages. 
(3) 13 motor ambulances have been...provided for work in connection with military hospitaia. 
II. Emergency medical relief provided by ~  Government. 
(1) 1,100 emergen<,y beda have been pro:Vlded in the ~  area .. 
(2) The following emergency hospitals have bt>l'n opened m the 71W fllS811 : 

~ 100 bedded 43 
60 hedded 65 
00 bedded 369 

(3) 1,400 treatment centres have heen, 01' al'e heing, opened in connection with existing 
dispensaries th& centres being attended by the diapen81\fY doctor every alternate day. • 

(4) 250 civil mobile medical units have been sanctioned. A few of theliA are .tafred 
by doctors and the remnindl'r bv senior medical students. 

In. The Bengal Govel'nml.'ni obtain through local agencil'8 the druga (other than anti· 
malaria drugs) I'equired for emergency hospitals, with the exception of certain lpecial pro-
ducts. '.r,., halibut liver oil, shark liver oil, vitamin B tablets and 8ulphaguanidine whiclr 
have been ohtained on their behalf hv the Central Government. The following anti·malaria. 
drugs han heell allotted to ~ ~  by' the Central Government in 1943-44 : . -

. Quinine 89,900 lba. 
Cinchonh febrifuge 24,000 lb •. 
Atabrine .,. 7 million tablet.. 

Drugs supplies have been distributed to the mofuuil by the army tran8port organisation. 

Sir F. E. lame.: May 1 know how many medical practitioners in Behgat 
are aetually in service under local bodies? 

Mr. 1. I). Tyson: I think I can .give all approximate figure; about 180 
gradUAtes and about 1,200 licentiates. 

Sir F. E. lame.: Will my Honourable friend be able to state what are 
the tf>rms offered for this emergency service and whether t·hase t.erms compare 
fav·)urubly with the "terms for military and other service? 

Mr. 'I. D. Tyson: The terms offered for Emergency Hospital service in 
the moll/III/if lire: 

1"01' Grlldlllltes-puy 1k 140, Hospital allowance Rs. 60, Total Rs. 200. 
For - ~  Rs. 100, Hospital ~ Rs. 25, Total Rs. 125: 
And for both categories there is. a dearness allowance of 118. 14 and a 
~  allowance, for those who are in charge of Hospitals, of Rs. 25. So 

the tot.al is Rs. 239 for a Graduate if he is in charge of a Hospital, and 
Ra. 164 for a Licentiate if he is in charge of a Hospital. 

I think the Honourable Member also asked me how that compured with 
what il'l being offered blj the War Department. In the Indiall Army MI:.di(:sl 
Corps, Graduates start' at Rs. 450 and Licentiates Rtart at Rs. 400, Rnd for 
Civililln Medical Officers (there is A eutegory culled Civil Mediclli Officers who 
servp the military forces ill II ('iviliun capucity) if they undertakll 8I'rvice in any 
parI of their own militnry di!<b'iet they start at Rs. 350, Rnd if they undertake 
to'l!erve only in their own tOWII they start Itt RR. 250. 

Mr. JIooIeInbboy A, Lalljee: Will these arpointments ~ l.empOI·/lry?· 
IIr. 1. D. Tfson: Ve!<. Sil'. ' 
Mr. 1l000etnbboy .4.. Laniee: Will ~  be working in the contagious 

districts? 
Kr. J. D. Tyaon: Yes, Sil'. They work in IlQ.y district in Rengnl in which 

the Bengal GOVel'IlI11ent ~  t.hat emergency medielll relief iR neC'eSF!nr.v. 
Sir ~ •• lam .. : Whnt iF! the term of service offered? 
Kr. 1. I)'. Tyton: I am Ilfrllin I mllst aRk for notice of that. IJllc!;tlon .• 
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POST-WAR FINANOuz. Hlu.I> TO INDIAN SlOPPING. 

284. *Kr. It. O. Neogy: (0.) Will the Honourable the Commerce ~  
be pleased to state whether it is s fact that His Majesty's Gov.ernment ~ ~  
United Kingdom introduced in 1939 the British Shipping (Asslstance) Bill 111 
the House of Commons, under which iarge financial help was proposed t.o be 
given to ships on the United Kingdom Register? 

(b) Is it also a fact that progress of this legislation was interrupted by the 
outbreak of war, but .that His Majesty's Government have given an aBsuraooe 
to British shipping that His Majesty's Government will do all they ~  to he!p, 
and will consider the advisability of giving financial aBsistanceto BritIsh slpp-
ping, if necessary, after the war, for mainj;aining the British ~  Marine 
"in adequate strength and in a posit.ion_ of fuB competitive effielency"? 

(c) If the answer to (a) and (b) be in the affirmative, is it the policy of the 
Government of India to do aU they ~  to ensure the positi<m and developmel;t 
of Indian shipping "in adequate strengt,h and in a position of· full competitive 
efficiency" after the Wllr, and is it the policy of the Government of India t.o 
give financial assistance, if necessary, to Indian shipping for that purpose? 

(d) Have the Government of India. received any instructions either from His 
Ma!l!sty's Government, Qr the Secretary of State for India, that the Government 
of India should not give Ilny assurance to Indian shipping that they would help 

. ·that shipping by financial assistance after the war? 
The Honourable Sir •. Alizul Huque: (a) Yes. 
(b) and (c). The attentioD, of the Honourable ME:mber is invited to thd 

reply given to Mr. Akhil Chandra Datta's question No. 289 on the Srd March 
1941. ~ , 

(d) No. 
Kr . .It. O. 580.,: Has there been any communication betwedn His 

. Maje!lty's Government and the Government of India on this I\ubject? 
The Honourable Sir II. Aslzul lIuque: I am not prepared to answer tha. 

quei!ltion without notice. 
COMMANDEERING OF SHIPS ON THE INDIAN REGISTER. 

285. *JIr. It. O. Neogy: Will the Honourable the Commerce Member btl 
pleased to. _ state: . . 

(a) whether it is a fact t.hat ships on the Indian Register were commandee"od-
for the purpose of local naval defence from the 8rd September, 1989, onwards; -

(b) whether it is a fact that ships on the ~  Register were requisitioned 
for the carriage of men. mAterials and munitions from July, 1940, onwards; 

(c) if the answers to (0) and (b) be in the affirmative, whether. the terms 
of hire and compensotion, etc., for the above ships pave been settled; and, if 
not, why not; and ' 

(d) if these terms of hire and compensation are not settled even now, ~  
it is expected that these t.el'ms will be duly settled, imd what has caused a 
delay of nearly four years in their settlement? 

The Honourable Sir II. Aaisul Jluque: (a) and (b). The position as 
stated is substantially correct. . 

(c) The termR of hire and compensation have r10t yet been settled. bUt 
advances on account of hire of requisitioned ships and compensation for lost 
tonnage are, ~ time to time, being paid to the Shipping Companies in 
accordance with the rates prescribed hy His Majesty's Government for similat 
ship!! on the British Register Rnd the advice received from the Ministry Df 
War. Transport in London. On account of the peculiar position of t.he Indian 
I$hipping Companies. Government propose to grant them more liberal tf'rms 
than are admisRible to the ships on t.he British Register, and the delay in 
settling the terms of hire, etc., is due to the necessity of determining in con-
sultation with the shipping interests, the extent to which and the manner in 
whi...ll the 'proposed concessions should be granted. 

(d) It is hoped that with the appointment of an Offioor on SpecHtI Duty, 
the ~  of hire, etc .. will be set,tled in the near future. As regards the lattel' 
pp,rt of the question, at.tention is invit.ed to the reply to part (c). 
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•• T. T. Krishnamachari: In his answer to part (c) oftha question, ~ 

Honourable _Member has J'eferred t.o more liberal temls proposed to be granted 
.toships on the Indian Uegister. May I ask the Honourable Member whether 
that more liberality can be equated iu terms of percentage to the relief that 
U being given now? 

The -Honourable Sir II. Amul Buque: It is not possible. I think if my 
Honourable friend gives notice. I will try to calculate in mathematical termd. 

Co.MPLAINTS BE. THE QUALlTY 0.1' Fo.o.DGR.UNS BUl'PLIED TO. BENG.4L. 
286. *Kr. X. C. Beogy: (a) Will the Honourable the Food lI4ember be pleased 

to refer to his replies to supplementary questions in co.nnection with part (b) 
.of starred question No. 11 of the 7th February mst regarding complaints about 
'illhe quality of foodg'rains received by him during his visit to Dacca, and state 
whether he has received a telegram, dated Dacca, the 12th February, 1944, 0n 
the joint signatures of the Secretary of the Dacca People's Association, President 
<of the Dacca District Congress Committee and Secretary of the Dacca Bar-
}\sso<'illtion t.o the following .effect: 

"Your answer to Neogy regarding Dacca rice incorrect. Four samples of 
rice including one red rice others rotten cakes _ unfiLfor fodder shown you and 
taken by Justice Braund. Y.ou promised trace 8.QurCe and stop such supply. 
Regret such rice 5tiJ.l.ooming.":' -

(b)I£ the answer to (a) above be in the affirmative, does the telegram above-
.quoted represent a correct state of things? 

(c) What action has been taken either by him or by Justice Braund for the 
purpose of tracing -the source of the s\lpply of such rotten rice, and to stop 
,similar supplies in future? 

(d) Has the attentioPl of the Honourable Member been drawn to any other 
, -complaints regarding tbe quality of £oodgrains supplied to BCf1gal? If so, .0 

what effect. and what enqliiries- have been made into these complaints, and 
with what results? 

The Honourable Sir lIII:. Azlzulll'uque: (a) Yell. 
(b) I have nothing to add to what my colleague, the Honourable the Food 

'Member, haR already stated in this House, , 
(c) and (d). Inspection of foodstufis at the point of despatch was thd 

~  of the Bengal Government, it.self. All complaints were not mane 
to the Governnlellt, of India nt -the time the supply was received, it is not 
'Possible now to tr!wp the source of supply. For the fut\lre the following 
measures have been t.nken: 

(i) Supplying P""wincial -Governments have been Iilsked to mark bags in a 
,_ ·part.icular way so that the source of supply can be easily traced, , 

(ii) They ~ been Rsked to ensure, flS far all possible, that grain of only 
f8ir average qus1ity iR despatc'hed. . 

(iii) The Bengal Governnllmt have been asked to examine the rice imIDe-
·(iiately on arrival 80 -that an:" complaints regarding quality might be taken up 
'forthwith. ' " . 

(iv) The possihility of arrsuging inspection nt. destination instead of at the 
'Point of despat.ch is 1I1so unner examination in consultation- with the supplying 
'Governments. 

1Ir. X. C. Beogy: Do T t,lIke it that the answer to part (8) of the question 
is that the stat.ement made in the telegram quoted by me is incorrect? 

TIle Honourable Sir II. Allzul Buque: That is a question of inference. 
1Ir. Hooaetnbhoy A. Lalljee: May J ask whether these rules' will apply 

toO other yrovinces who will be" importing as well? 
The Honourable Sir II. Azizul Buque: I want notice of that, question, 
\Kr. It. O. Beogy: In part (ell of my question I wanted to know whether 

~  other. complaint.s regarding the quality of foodgrains had been received. I 
(10 not thmk J have got an answer t.o that part of my question. 

'!'he Honourable Blr II. Azlzul Buque: Not that J know of. But if my 
Honourable friend gives me notice of that, I shall try to find it out. • 
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NlI.W81'ItnQT, ETC., IMPORTED FROM ABROAD'AND MANUFACTURED IN INDIA. 

87. 1Ir. K. O •• eogy: Does' the Honourable 'Member for industries 'and. 
Civil tiupplies propose to lay on the table a ~  showing, separately, for 
the years 1939-40, 1940.41, 1941·42, und April, 1943 to December, 1943: 

(a) ,the quantity of newsllriut, imported from abroad and manufactured in. 
India, ~  snd . 

(b) the quautity of printing aud writing paper imported from abroad and 
manufac:tured in India, separately; indicating bow much of these quantities have-
been· allotted : 

.. 

(i) to Government for purposes,of official propaganda, against the Cougress or 
otherwise; 

(ii) to the British, American and Chinese armed forces, ~  for war 
purposes; 

(iii) for use in connection ,,·ith the Nutional War Front p!'opagan<lu; 
(iv) to foreign fi'ms of publishers operating in lndia, for the printing of hooks, 

and periodiculs, .separately; 
(v) to Indian puhlishers; and 
(vi) to Indian newspapers amI pel·iodicals, separlltely? 

'l'b.e Bonourable Sir ·X. AllI:ul' Huque: A statement showing the imports 
and manufacture in India of newsprint aud of other printing and writing paper' 
ia laid 00 the tllble. 

With regllrd' to allotments for different purposes: 
(i) to (iii). The information desired' under these heads is not readily avail-

able and in a.ny case it would' not be in jibe public interest to disclose. 
(iv) to (vi). Paper other than newsprint, is not rationed by the Central Gov-

ernment. Consnmption and purchllse of newsprint was not rationed till Apri}:' 
1948. Since tbeR nlilgligihle qunntities have been allotted to pllblishers. To 
newspapers and periodicals, 8bo,ut 7,800 tOllS were allotted during the period' 
April to December 1943. Separate figureR of allotment to newspaper. anti to 
periodicals huve not been maintai!1ed. . 

81tJUmef1,t. 

NEWSPRINT. I OTHER ~ AND WRI:ING PAPER. 

1 ..... 0 ~  l.n .. 2 Aprll·Decr.l.43. 11110.40 1040·'1 JOU." Aprll·Deer. lIMa: 
Tone. Toni. '10l1li. Tons. Tono. ToIlI. ToIII. Toni. 

QullUtr imported from 
abrOad . • a8,714 ao,T31 18,804 8,1" 18,7111 8,1311 6,840 1188 

~ manufactured .. 
1111 • • • Nil Nil Ntl Nil 6O,lil6 86,698 .. ,us '8,'" 

~  IMPORTED INTO INDIA. . 
88. 1Ir. E. O. lflOQ'! Will the Honourable the Commerce Member pleas8' -

.tate: , 
(a) the nuinberof bicycles that have been imported into the country since 

June, '1948; , 
(b) the f.o.b: cost of bicycles in Engla'nd, and at what price they are actually. 

sold in Englllnd; and 
(c) wltether the Govel"Dment of India have examined if any element of dump. 

ing is involved in t.his importation of bicycles into India, and whether Govern-
ment have considered the question of protecting th!'l local bicycle manufacturing 
industry against nny form of unfair competition? . ., 

TIle Bonourabl. Sir X. AIiIul Huqu.: (a) I regret that it would not be in-
th.! public interest'to give recent figureR of imports into this country. 

(b) The information iR being collected Rnd wm be placed ()n the table a. 
Foon as it is available. 

(c) The matter is under investigation. 
( 728 ) 

... 



MOTIONS }'On ADJOURNMENT. 
EXTENSiON FOR YINAI. DISPOSAl. O}' CLOTH ~  YARN '!'EX-MAltKKD AUGUHT OR' 

- SEPTEMBER. . 
Mr. Preal.dent (The Honourable Sir Abdur Rahim): I han received notice 

of an adjournment motion from Mr. EssKk Saito 1'his was actually received 
day before· yesterday, but another Illotion was taken up on .that day_ 
Yesterday was presentation of the budget day Blld it could not be taken up" 
again. The Honourable Member has giv8n notice of his intention to 1Il0V(l' 
thut the business of the Assembly be adjoumed to discuss Jl matter of urgent 
Imblic importance of recent occurrence, Illimely, the Order of the Textile Com-
.missioner (publisbed ill the TimelJ of India duted the 26th February) granting. 

~  till 30th June, ~  for the final disposal of cloth and yarn tex-marked· 
August or ~  

Is there any ~ to that? , 
ft_ Honourable Sir II. AIlsul Buque (Member for Commerce and IndUI-

tries and Civil Suppliesj: Sir I have objection to it on the ground that it. i •. 
not a matter of urgent public importunee. My reasons are these: The holdIng 
of these August a.nd 'September ~ under the ~  and ~  
tlnd Rules will he illegul after the ] st of March so fal' as August productIon IS 
concel'lled und 1st of April so far ns September pro(i'uction is concerned. In. 
other word!!. any production of August, jf it is held over, aft.er the 1st of March 
wi\1 btl illegul, :md Government will have to see what machinery will have to 
be deviseft for the release of t.he qUlll1tit,v which has not been ~  within that 
period. In the meuntime, as it is well known, there were immense transport 
difficulties with the result. that August deliveries could not be received by the" 
people, who wanted them, lllllg after August was over and it was not fair' 
b) ~  means that whell deliveries coutd not be immediately arranged-in some 
cases lor two. or thl'ee months-that t.hey should be penalised under the normal 
provisiOll. Therefore, it WIiS owing to the trallsport difficulties and Or.ving to· 
the fact that cloth WDS !lot received ~  t.he people at. the proper time hut was 
rpceived long after, that Goverllll1ellt., in exercise of the powers they had. con-· 
sidered the position l!ud decided that time should be given. There is not.hing· 
of urgent public imp3rtance in this, lIOI' is there anything affecting the public 
for the simple reason that since August production the price of tex-marked cl.oth .. 
has been grndunlly reduct'd, with the reFlUlt t.hat lin} time extend ad to the people· 
to sell it would be to !lell it at a price fixed in August, but after which th.· 
price has heen reduced so far as the other produ<;tion has been concerned. Under 
the circumstances it iloO not a matte,: of Urgent public importance to obstruct 
the meeting of the House. 

Mr. B . .A.. Bathar B .• 1I&k Silt (West Coast und Nilgiris: Muhammadan): 
~ ~  wlls arguing on merits. But whut he has said as to the merits of the· 

question . . . . .. 
Mr. Prelident (The Honourable Sir Ahdm Habim): He says it is not urgent, . 

• The HOnourable Sir II: .A.lilul Buque: 1 do not see where is the urgency 
for the reason that we have extended the time, but at any time all subaequent 
production will have to be sold at It lower price. How iR the public prejudiced:" 

Mr. B. A. Bathu ~ ... Il Balt: This affects all the consumers of cloth 
in this country. 

Mr. PNd<l8nt (The nonourable Sir Abdur Rahim): What about the tranl-
. port difficulties? 

Kt. B . .A.. Sltbar B .... ak ~  That is a matter which will have to be· 
discuss.ed when the motion is taken up. 

IIr. PreI1clent (The Honourable Sir Ahdur Rahim): On the facts given by 
the Honourable the Commerce Member. I do not think it can be said to be a 
matter of Ruch urgency nR to justify adjourning the business of the Assembly. 
I, therefvrc rule that the Ildjournu;ent motioll is not in .order. 
'fAKING OYER OF POItTIONS OF THE BENGAL AND ASSAM. RAILWAY BY THE UNITED· 

. STATES· ARMY RAII.WAY UNITS. .' 
Mr. Pruldent (The Honourable Sir Abdur Rahim): 1here is another adjourn-

ment motion, also in the mum.' of Mr. Essnk Satt. He wishes to discuss a.' 
( 727 ) 
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l Mr. PJlesident.)· I the takIng 
U!attcr 01 urgent public importance of recent ~  ~  y. ' 
over by the United StRtes ArlDY Hailway VII its of cel't,am portions of the Bengal 

,Qnd Assam Railway l'epol'ted in todl1Y's Dawn, ' 
Hus the Honourable the War Transport, Member any objection to this 

,motion? ' ' , . 
The Ilonourable Sir Edward ~  (Member for RaIlways lI.ud Wa.r 

'rronsport): Sir, 11 ~  was asked ,on the floor of the House on the 24th on 
'this subject and I answered the quest.ion fully ~  answered supplementary 
.. questions. I underst,and, Sir, that· it, ill the estabhshed, custom of ~  Housd 
t,ha t such questions should be' raised at the earliestposslbte opportumty. There 
.have ~ opportunities for raising it on t?e 25th and 26th and ~  and 
nothing has happened in between to make It necessary for the subject to be 
,discussed.' . . ' _ 

Kr. B. A. Sathar B. Eaaak Sait (West ~  and Nilgirll!l: Muhamma:d8.n): 
.May I lmow whether the answers referred to this particular portion . . . . 

The .HOIlourable Sir J:dward ~  Precisely. , .' . . 
:lb. Pre8ldeDt (The Honourable Sir Abdur Rahim): Having regard to the 

iacts stated by the Honourable the War Transport Member, I, rule that this 
:moHon is not urgent within the menning of the Rules. 

S'lAl'EMENT OF ~  .. 
The Honourable Sir Sultan Ahmed (Leader ,!If the House): Sir, we ~ 

',receIved reqliests for the allotment of an additional day for the general dis-
-cussion of the General Budget and of aD additional day for the voting of . 
Demands for ~  Under existing aiTangements, Monday next the 6th 
,March, h$s been allotted for t.he general discussion and Tuesday, the 7th March, 
is an ordinary Official day. If there is to he.a second day for the general dis-

'cussion it should clearly be on Tuesday. 
Wednesday, Thursday and Friday, the 8th, 9th and 10th March, are holi-

'.days. SHt1ll'clay, the 11th-March, is not Ii holiday, but no II}eeting has been fixed 
:for that day. Monday, Tuesday and ,Wednesday, the 18th, :14th and 15th 
March, have been allotted for the voting of' Demands. We cannot atlord to 

·defer the commencement of the discussion of the motion to consider the Finance 
13,m beyond Thursday, the 16th March. If, therewre, an additional day is to be 
'allotten for the 'yoting .of Demands, it WQIlIrl have to he Saturnay, the lltb 
.March. 

The allotment, of Tuesday, the 7th Murch, us un additional -day for the 
.general discussion and of Haturday, the lith ~  as an ad!iitiona, ~  for 
the voting of Demands would involve one difficulty . The Honourable the 
Finance Member proposes to move for the reference of the Bill further to amend 
the Indian Income· tax Act to Il. Select Committee with instructions to report 
in time to admit of the passing of the Bill before the termination of the SessioI'l. 
We 'hud pro}Josed to put this motioll dowll for Tuesduy, the 7th l\:Iarcb, and if 
'that day is allotted for the general discussion of the General Budget the only 
sufficielltly early day available for the motion to l'efer the Income-tux Bill to a 
Select Committee will be Friday in this week. As cOpies of the Bill did -nOli 
become IIvailable to Members t-ill a lute hour ~  it would be open to 

'-Sny Honourable Member under the proviso to sub-order (1) of Standing Order 
,88 to take objection to the moving of the motion for reference to a Select Com-
mittee on Friday, when copies of the Bill will hllve been available for some houri!-

_short of the three days referred to in 'the proviso, While, ~  we are 
,prepared to move His Excellency the Go\'el'DOl; "General to make an additional 
,allotmeilt of 'fuef.lday, the 7th :Murcb. for the gent.>1'81 discussion and of Saturday, 

, the 1 Hll :\:111 I'cti , for the voting uf Demullds, Wt' mnst make this arrangt'ment 
,subject to an ~ ~ that object,ioll will not be taken to the moving ~ 
:Friday of the motion for reference of the Ineome-ta¥ Bill to a Select Committee. 
. Kr. Abdul Qaiyum (North-West l"rontiel' Province: General): As far as we 

(l,)'e 'concerned, we will not, object to t.he Income-tax Bill being taken up ou 
Triday this week .. hut we make n suggestion to the Honoura.ble the Leader 
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of the House that if we are to sit on the 11th, would it not be much better if 
~  other official. business is taken up on the 11th and the voting on the 
.aemands for grants from the 18th o,Dwards. That would put off the Finance 
Bm for one day, which I hope is not an insurmountable difficulty, some 'of our 
Members are going away in view of these holidays. This is a suggestion, arid 
if it is accepted, we would be grateful. _ _ 

Sir Henry Blchard80n (Nominated Non-Offici3J): We have no objectIon to the 
suggestion made provided the Finance Member will give me an assurance that 
he won't call the Select Committee the next day, that is to say, we must have 
time before he calls the Select Committee in which to consult our· constituents 
-on this very important Bill. 

Nawablada Muhammad Llaquat .AlIKhan (Rohilkund and Kum80n Divisiolls: 
MuhammadAn Rural): As far as we are concerned, wf! are quite B'greenble to 
taking up the Bill on Friday and we will not have any objection to that. I 
lIupport the suggeRtion that hM been made by my Honourable friend, Mr. Abdul 
Qaiyum,· that if the Government can possibly arrange their business· in such a 
way that the demands be discussed on the ,18th, 14th, 15th and 16th, instead -
-of from the UtIl, I-think it would suit the convenience of the Memhers better, 
because we had 110 idea that the House was going to sit on the 11th and a n\1111ber 
-of ~  on l\ccount of the holidays that are to be in that week have Illade 
arrangement!' t.o go awny from Delhi and transact certain business, and 8·S this 
is n very \o!1g Session J think. the Members do deserve little considerntion on 
t,he part of tlw Government, I hope putting off the consideration of the Fin· 
ar:.ce Bi11 by one dny will not ~  the Government" to I';lIch till (·xtent 
that they cannot accept the suggestion which hali been mQ,de. 

Dr. P. N.,Banersea (Cnlcut,tIlSuburbs: Non-Muhammadan Urban): I agree 
with my Honourable friend, NawabzndaMuhammad Liaquat Ali Khan, that the 
Saturday meeting should 1>e dispensed with and that we should sit latcr for the 
discussion of the details of the Budget. As regards the q,-,:estion of referring 
the Income-Tax Bill to a Select Committee, T do not object to that procedure 
but J agree with my Honourable friend, the Leader of t11e Europeun Group, that 
adequate time should be given for meetmgs of this Select Committee. 

JIr. Hooaelnbhay A. Lallj .. (Bombay Central Division: Muhammadan Rural): 
I agree with the remarks that have fallen from my Honourable friend, Sir Henry 
Richardson, for the Select Committee and so far as the Select Committee on 
Fridav is cuIlCHnec1, T should like thnt it should he a little ]Rter. We will not 
take ~  objection which is feRTed 'by t.he Hono\ll"uble th# Leaner (If the Honse. 
As regards Snt,nrday, T make the same uppeal liS my fl"iend on the opposite !'Iide. 

The Honourable Sir .Jeremy B.alaman (Finance Member): W(' on this side 
111'''' very nnxious to meet HonOlmlble Members and consider their convenience 
proVided that. they will also extend to us 11 similar consideration in enabling us 
to get through t,hiR important business within the time within whirh it:t;honJd ·Le 
.cJ.isposed of. 

Dr. P. N. Banerjea: Before the 3Ist ~  
The Honourable Sir leremy ~  It has to be through the Council of 

State before t,he 3bt. March. That mURt. he borne in mind. I can endeuvour to 
meel; Honourable Members in this wnv: the motion for reference to Select COIII-
mitliee call tal(e plne'e on Friday thi..:' week, t,o which T underst.and all Leuders 
sgretl. The actual meeting of the Select Committ.ee is the difficllHy, If 
Saturday, the 11th, is not utilised for an ordinary sitting of the House, then I 
would ask that the busineRR of t,he Relect Committee be put on t.hat day, and 
thnt it, ~  disposed of on that day, That will give them a full wl'p-k ~  
the ~  ~  Select. Committee and the actual meeting of the Select COlllmit-
tee; and It will enuble us toO utilise Saturday for the purpose of the Select Com-
mittee. It means, of course, that the Members who are nominated to the Select 
Committee must ~  prepared to work on that Saturday but their friends will be 
allle to go and enJoy t.he holiflay which the Leaders want . . . . . . 

~  Muhammad Liaquat Ali lth&n: Not to enjoy, ~  to transact 
~  
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. Kr/Prelt4111t (The Honourable Sir Abdur Rahim): What will be the final 
~  • 

Th, Honourable Sir Sultan Ahmed: We will move the Governor General 
accordingly. 

Mr. PfeIlden\'(The HonoHrllhle Sir Ahdur Rahim): And make un announce-
ment· afterwllrds?' r think, .in a matter like thill, there ought to be nrrllngement 
beforehand between LenderR of Parties and the I.eoder of the Ffoulle. 110 that 
the time (Jf the House mny be suved .. 

MESSAGE FROM THE ~  OF STATE. 
Secretary of the .&IIembly: Sir, the following Messagt' hns been received 

from the Council of State: 
"I am directed to inform you that the Council of State at ita meeting, held on the 29th 

F'ebruary, 1944, agreed 'i!thoat any amendment to the following Billa, which were rallied 
~  Legislative Aaaemlily at it. meetin,lt held on the 23rd February. 1944, namely: 

1. A Bill further to amend the Coal Min .. Safety (Stowing) Act, 18; 
2. A Bill further. to amend the Indian Companies Act, 1913; . 
3. ito. Bill fl1rther to amend the Indian Aircraft Act, 1934; 
4. A Bill further to amend the Transfer of Property Act, 1882; Rnd 
5. A Bill further to amend the Tnluran('e Act, 1938." • 

RESOLUTION RE FLOATATION OF LOAN FOR SUBSIDISING '.fum 
AGRICULTURISTS. 

Mr. ~  V. Delhmukh (Nngpur Division: Non-Muhommmlllll); Sir, I 
~ : .... 

. ~  this '2lllembly ~  to the ~  General in Council that, -a8 an anti. 
lDft!ltlOnary measure. a loan of t.en crorea of ~  earmarked for purpoBes 'of 8uhsi(Uling 
agriculturilts to grow more food and increase milk products bt, now ftoated." • 

T will, to hegit:! with, refer to the seriouFI situation created in this conntry 
by tile food Rhortnge nnd t,hen comment upon the several measures lIuggested 
by certain persons Rnd corpornt,ions as well as the measures adopted hp till now 
by the (tovernrnent. and proposed in the Honourable t,he Fintmce Memher'R 
speech yesterday. This country was, it is well known, deficit even in nonnal' 
times. It. is well ·known that the masses Jjyed on ont;) meal R rlnv, Rnd were 

~  often on the verge of starvation. This WQR the condition in ~  times. 
Now. we have here nn BTmy--one hM got no idea eXllctly as to what the amty 
is; ()f course, one knows thnt. the Americlllls are here, the Canadinns Hre here,' 
the .Britishers are here. the coloured raceF! nre here; but when in norlllRI times 
the country ~  not in n position to supply food and meet the needs of the 
people, itJs no wonder that in these dll'Ys the country is terrihly short of food. 
We have Ileen ~  of this food Rhortage in the evil consequences that 
followed in Bengal; the mortality is well known and the serious llonr.eql1ellees 
which followed in Bengal on account of starvation II'Ild the. consequences .of 
starvlltion sut}h 8S illnesses II'Ild other maladies. The remedies proposed are 
different. One may have come across the ]tlan suggested for the economic 
development of India-by Sir Purshotamdas Thakurdas, Mr. Birla lind others; 
but J do not wiFlh to consider that plan now, thoogh that plan is a very ambi-
tions plan. beelluse it does not me,et the immediate needs of the country, It is a. 
long-rHnge plun nnd depends on this, that there must be a national government 
whi('h can horrow hundreds of croreH for the rehabilitation of agriculture and put 
the ngriculturist on Il proper basis so that his stnndard of living will be raised 
and should not be so low Il!'I it is today. 

Then tht!re is Another suggestion which is certainly worth considt!ring, and 
I should like tbe Honourable the Finance Member to consider it because ~ is. 
I suppose, interested ill seeing 'that food ill grown as much 8S possibly can be 
grown lind as quicldy ns it can be grown. J refer to certain suggestions made 
for making fuuds nvailuhle without nny tuxution to the people for ~  the 
food. That suggestion iii contained 'in a memorandum 'by Sir Nanavatty, Presi-
dent of' the Agriculturnl Economic Conference, on allocation of the Reserve 
Bahk's profits to Irgri('u\turlll reconstruction. This was handed over to me by 
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my fl'ieild,Mr. T. T. ~  only .t,\\,O or three. days 80g9. Thc sug-
gestion is really very good. Tt says m para. 5: 

"The problem of finding funds for agricultural ~  is olle of the most ~ 

.nt>us which the country shall have to face ill t.b.e post-war period. New sources of taxatJ.on 
will have to· be found. Reconstruction loans. will have to be ~  Rut'al finance .agencles 
will have to be strengthened and systematised ............ we shall also ~  ve to (:oll8lder the 
08Eibilities of devoting at least a, part <;If the newly. fccumulated sterhng re,sources fOI' the 
f,rovision of the equipment necessary . tor ~  ag.rlculture ............ F unda mu.l . be 
found for all these and it would obVloualy be deall'able If they could be found outsld. 
thp IInnuul budget,' so that they nrc available without interfl'rellce a& ~ th.e caS8 with the 
mallY research bodies mentioned' above." .. 

Agaill in pafll. 6 it says: 
"In this connection, we Buggest that half the profits of the Resel'\'e Bank of India should 

he set apart for finan('ing the setting ~ of an ~  for the ~  of rural 
life preferably under the Imperial Councli of Agl'lcultural Research, whose functIOns should 
be ~  to make plans, ~ research on.d sanction ~  fol' ~ ~  reconstruc-
tion. The' ~  Bank, it IS admitted by all, 18 a Public Utllit,y, and It IS not worked for 
the profit of the shareholdel's .  .  .  .  . 

Under the present arrangement, whatever surplus there remains after ~ allocation to 
dividends goes to the Central Government. and this contribution is then amalgamated wito 
the general ~ of -the country. It' is eaRy to see that if half the profits of the 
RI'RerVe Bank are ~  into • ~  fund for creating the necessary organisation at 
thE> Cl'ntre for the development of agriculture, it ~  have little adverse effect on general 
resources which are amply met, while' it would he an (>xcf"lIent. source of funds 80 badly 
r,e(>ded fol' the initial very necessary organization." 

I 'hope, SIr, that the Honourable the Finance Mcmber will take this matter 
into consideratioll,. particularly as I wish to show late,r on that his help to ugri-
<lultUl'tl to grow more food hal> beel) very meagre, nnd really it is not such, of 
which one could very well be prouct: All thnt, we have done is this. We pro-
oeeed 011 the ~ -  we J mean the Government-proceed on the 
assumptim1 that the country has produced sufficient food but what has happened 
is thir;, because prices have {!one up and the growers or the traders have Rtartod 
hoarding, therefore food is not. uvail.nble. I RlIhmit that that is It very \V1'ong 
assumption -to mal<e that there haR been sueh u colossal hoarding that: it hlL$ 
ref'Ou\t.ed in food I'hort:J:\ge which brought' sbout ~  consequences which hnppen-
ed ill Bengal, or 111'\ has been admitted on the floor of the House to-dnv, are 
likely to happen in Orissa, because the reply to qU,estionf; on the-flocr ~  the 
House tQ-da,V was that famine conditions prevail in Orissa,. So, it is not only 
in Bengal hut in Orissa, Travancore a.nd other pnrts of the country where t.he 
food famine is· likely to raiRe its head. So,'Other measures have' got to be ~  
Those countries· which did not grow any food or which grew not as mucH food 
before the ~ as ~  are growing n?w-w?at did they do? They did not 
Btart merely With price control and antl-hoardmg memmres. They started with 
the idea of growing more food. We hnve olso Rtarted n propagllncla All ,,·ell Rnd 
have. adoptell certmn mensu·res .to grow more food. About 'two years ago a 
subsIdy of Rs. 2 per acre was given to those who would bring land, 011 which 
short staple was growint{, under cultiyation for food crops. I hope the Honour-
able the Fjnnnce Member will be able to tell me what the total ~  W8S. 
~  I know what t.he amount was-what amount spent was given as subsidy DY 
~ Government to short staple cotton growel'l\ if they were to bring that land, 

whICh was under short staple, under food crops? I ·remember Rs. 2 per Rcre 
'Was suggestea, but how much was givl!n r do not lenow. 

I ~  II. D. \'yaon (Secretary, Department 01 ~  Health and'Lnnds): 
In can tell the Flonourtrble Member a little later. It was R C. P. scheme. 

Mr. GoYind V. Dllbmukh: Then, after that we saw very little of any subsidy 

of bringing more lnnd under cultivation. There is J,l0 stimuhlll to people to 
bring the land under fO()(} crops. Then. for some time we find-I heRrd yester-
day, the. Government of India coming forwa.rd and referring to certain mea8UTee 
which tlley' hAve adopted, nnmely,. the passnge will be found at· ~ 8 of ~  
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Budget Speech-I' um referring to· certain amounts spent on sales of seeds:, 
Immures at concession rates and irrigution. The passage reads thus: 

"In co·operation wit.h the provinces and States the Government of India have intensified 
their efforts in the prosecuti. ,n of the war to grow more food campaign, and they have 
allsist.od schemes either by loau or grant to an exwut of well over Rs. 2 cl·Ol'es. Such 
Bcheml:ls ~  ~  at. concessional ratell (not granted free) of improved seed. and 
manures, Irrigation pl'ojects promising quick returns :lIl1i provision of additional agricultural 
ltaff. " 

1 have tried to look up if any details w:ere given about these in the Explsl18-
tory Memorlmdum of the Budget, and I lind that there are no details given of 
the amount that is intended to be spent on this. Page B, paragraph 25 I ~ 
read. Then Explnnatory Memorandum page B, item No. 47, Demands· for 
-Grantll. 1:here are no details-I have looked up the whole thing, Demand No .. 
47, Agriculture in Demand Grants for this Budget. In the absence of any 
infonnation as regards how much amount has been specified for any pSTticul.ar 
purpose or if the whole amount goes into the pockets of sOD;le officers appointed 
or establishments, I am' n9t in a position to say to what e,tellt Government has 
helped agriculture. I hope Rome details would be given in the course of the-
reply to-day. These are not the only things that matter. You cannot grow 
more food by bringing more land under cultivntion or helping people with such 
meagre assistance. . . , 

What is really necessary beside!! these is labour.· Constructions of nerodromes 
an4 ot.her military works round about these villages-these have .created short-
8'ge of labour. Some measures should he adopted which have not been so fur-
adolrted in this country liO sei matters right, though 1 knuw 8' reference hRS been 
made that an organisation will be set up. to shift labour from one place where-
there is a surplus, to another place where it is wSllted so thnt there mny not be 
.any unfair oompetition between those pe!sons or those bodies which wish to. 
engagC:i labour. But in other oountries measures hove been taken to Ree that 
form labour does not go -to this work which is meaut for army purposes. In-
15(,me of the colonies memmres have heen aftopted to see that labour is registerecJ 

~ they are given good wages so that wages given at other placek mRy not be-
an mducement for the farm labotlrwhich works on the farms, to leave the farms 
and go to urban areas. ' 

Besides labour yOIl also need bullocks. In India at least you canlJot do 
without bulloek ~  No ~  have l!een ~  to stop the ~  or 
bullocks. I hu\'e in the last Sesslonnnd thIS SessIOn urged upon Government 
to st;op the slaughter of cows Rnd bu1locks. I do not ~ whether it has oom& 
to the notice of the Secretary of the Deportment of EducatIon, He"lth and Lands 
that in the Bengal I"egislative Assembly it was admitted by the Oavemment· 
that there waF: a shortnge of plough cattle. Though it may not be the blllliness: 
of my Honourable friend, when he is doing t·he work, to take notice of what 
appelu's in the papers as he said ~ other day, I wish to bring tbiH IDR.tWr-
pointedly to his notice that the shQrtage of plough cattle has been TflcogDlsed 
not only in Bengal but there is the same shortage everywhere. Another poinh: 
which I wish to refer to is the slaughter of co,,'s as well. I .hove referred to-
increasing of millt products in .my Resolution, and as I 8m dealing with all the-
animals, I wish to refer to the slaughter of cows also. There has been no AU-
Indi" legislation, asI hod suggested, to Rtop the slaughter of cows which 8re-
l,rime Bnd RBryicenble in the sense that they enn yield milk. 

All these fachrR are neceasary-Iand. capit.al, labour, bullocks-for cultiva-
tion: and Government must. subsidise some of these items to see that the agri-
ClilturiRt. gets sufficient help to increase the quantity of food. I wiah 'to suggest 
t·hnt in other countries which I shall mention, meUHures ~ been taken of th& 
chllrflctt:r which I nm Fmggesting. Let us see what happened in England. If 
my friend.will refer to the Home Front Hand Book for England he will see this: 

"Substantial financial aids to convert grass land into nrahle land hav!'! been given, snch< 
&10 .&- Itrant of £2. ppr ncre (IF e ~ (1;1"71 03. e aR nr,r.) for· grsss land ploughed up; 1\ 

. nbaidy of £3 an acre if wheat or rye Wert' IIOWIJ a Il8yml'nt of £20 per acre JOt' land pre-
vioaly devoted to flower-growing if' converted to tood fropll i aMistance up t.o 50 per ceDL 
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of the elq)enditu,'e reqnired for draining and ditching; and a. sublidy, also ot,50 per een\, 
on coat of agricultural land." 
How does your help compare with this ?Look at whBt has been done ill 

Australia. It has ~  area of ~ sqU1l.re miles and ~ P?pulation of 7' 
millions. That country has spent 2 milbon pounds for the dalry mdustry alClue. 
This ;s a subsidy, Then take Canada. It has also sUb.si.dised hogs, there is a 
subvention for fert.i1izers and encouragement of sheep raISIng. Take Ulster. It 
has subsidised to the extent of £186,000 ~  what is the population and the 
.area. Ulster is 1,979,728 acres and the-populBtion is 280,269, It is !\ small 
country-strictly a part of It country-Ireland-with a small population and' 
yet a' substantial amount has been spent on subsidy, Here in this country, 
India with a big population and a big cultural area, you are spending su.::h a 
meawe lIIIlount as Rs. 2 per acre to bring more land under cultivation, for 
subsidising the sale of seeds' and sundry other things. Take Ontario. It spent 
664,045 dollars, It is B small country, Then take New Zea.land,· It spent 
£65,000. Nova Scotia has also subsidised. Small countries with sma-ll popu]a-
tions are spending huge sums and here in this country, with 8 big population, 
we are spending,s very  meagre amount: Why cannot we have a subsidy here?' 
I hsve shown that the system of subsidy is followed in every other country, 
It should be no argUlDent that the subsidy will go into the hanC11i of the growers 
and it will increase inflation. As a matter of fact, up till now, no country has. 
ever taken the view that this Bubsidyis likely to increase inflation. I wish 
now to refer to a bigger authority and a piece of legislation. There was an" 
Anti-Subsidy Bill in America and the attack was that it was an inflation measure. 
It WRS not passed and the President exercised his veto. The extract, 1 wish to-· 
read is this·: . 

"The House of Representative. ha. auatained Prelident Roosevelt's veto on the Anti-
Subsidy Bill. The vote upholding President Roolevelt'a decision wal 226 to 151. In hil' 
lIl_aga to Congrua vetoing the Bill, President Roosevelt uid that it was 'an inflation 
measure, a high COlt of living mealur,' a.nd a foodahortage mealure' which ha. hi. 'most 
emphatic and vigorous disapproval'." 
The message stated : . 

.. 'By ita restrictive provisiolls the Bill would co"mpel an inel'easo in the cost of food to the·" 
p80p!e of the U. B . .A •.••• 'I urgently recommended Congress to take action as loon a8· 
poallble .to extend without hampering and t88kiction, the life of the Commodity Credit. 

~  Farmel'll could therehy make plans for planting Cropl and know the prill88 Oft·· 
which ~  caD rely. '. Prelident Roosevelt added that he eltimated the Bm would increale' 
food pnce. by not Ie.. than seven per cent. . 

'We cannot hold the wage line if ~  deprives us· of the means necell8lU'r to hold 
down the coat of living line' the President's m_ge concluded. 'The weight -of the' 
increased burden will f.U mOltly on unorganised worker. and others With a fixed income, 
Rmong whom are mOlt of the dependentl of our. fightinlS men. The Bill would dHtl'OY the· 
Ita bililation programme. I cannot accept the responsibility for ita dil .. troua consequencel'." 

So, this Anti-Subsidy Bill was vetoed. There is a volume of opinion in favour' 
of subsidy, and not only opinion but ~  has been taken. Several countries 
have adopted this poliey of subsidising the agriculturist to grow morp food and· 
here Government thinks that it is doing a lot for the agriculturist when it is 
doing ahn08t nothing. I have said that the subsidy does not in any WB!" increase 
inflation. I have shown that. Other countries do it. As my Rl>noura.ble· 
friend is floating loans, I suggest that method. He. must hllVe some money. 
I do not want that the money should be raised by taxation because we hove· 
reached the taxable limit. Now, it is very easy for him to float a loan. He· 
waR very fortunate in securing loans and the loans-have been Bubllcribed within 
a fortnight or a month. It should not be very difficult for him to have t\ loan. 
He may be floating 101mB again and I want that he should again flOAt n 101m' 
and that money should be earmarked for the purpose of Bubsidising thl' agricul-
turist to grow more food and milk products. r need not mention that it is not 
only the food.grain that is necessary for the people but the milk products Rre· 
very lM!(>.NSary to maintain the pe:lple in fI fit  condition. In a country whioh-. 
is populated mainly by vegetarians, it is an essential thing. (An ~  

Member: "Question"). Anyhow, if it is not mainly vegetarian, milk and mille 
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products form an important element in t\leir food. It is IS Inain item of diet;. 
Even ment is, cooked in ghee Ilccording to the old method and ghee is Ii. vital 
necessity. Milk or butter is a "it,al necessity and money sh,)Uld be giVtJll 
liberally forincreRsing bot,b the producls-the foodgrains aR well liS the _milk 
product,!;. Sir. T move. 

~  ~  ~ HOllo)lrable Sir Abdul' Rahim): ReflollltiCJll !!loved: 
"That this ASBemhly recommE\nds to tbl' GOVl'rnOT General in Council that. 8S an a.nti· 

inflationary mpaSU1'e. a 101m of ten CrOff'S of rupf'es, earmarked for purposes of 8ublidiaing 
'agricultul'iRts to crow mure food lInd incrp8811 milk products be now floated." 

Xr. O. P. Lawson (Bengal-: EUl'opean): Mr. President, Sir, we on 'thifl Ride 
:are grateful to Mr. Deshrrlllith for moving this Resolution be,cause we felt thut 
11 N it would raise a very interesting discussion. It is something of • 

OON. disappointment, to UR t.hat, there hUR not. been n grenter trttendance to 
listen to whnt he has to put forward. The object of' ~ Resolution, lIB put 
dOWf}, is pretillmahly, first. of all, anti.inflationary in that he wislw",tr. raise 8' 
lonn 'as an anti·inflationnry  measure. From what we heard 'frolll the Finance 
Mernber yesrurclay we cnn, I think, presume that he is not ~ any gl'lls!ll 
_ -grow ullder hit'> feet in the mnHer of the rnifiing of 16"n8. If thnt is ~  

then the promoting of 1m additional loan hardly renlly nffects the position very 
much. The question, boils dowri, in fact, to the amount of moneythnt from hi8 
'l'eSOl1l'Ces he is prepnred t.o spend on the hetterment of !\gl'icultllre ill the countr:\'. 
We had some slight. indiCAtion of whut that amount WA.s. when Sil' .1ogellllm 
Singh ~  last AlIgURt ,in another place, indicating a grAnt pf Rs. 50 lakhs to 
produce foodgrains and also indicating Rs. 99 lal<hfl of loans t.o Provinces. He 
referred also to the "grow more food" ~  and the expenditure Oil that. 
'Today also on the Radio we haye news t.hat r-ice production is Rhowing an 
increase of 20 per cent. on t,he previolls yenr, which, of COllI'S., is an incredibly 
lllTge increase r.tfter one :vear. Bllt] no Agree ,vith the Mover of the Resolution 
that another stateuient is due anel we shou1c1 he nrv interested to hear what 
has happened in the in£erim. .  . 

The' quc!;tion that 1- w?uld lilte to ~ ~ .the ~  ~  IIllCl ~ 
Depnrtmcnt is: Are finnncllri resources hmltmg the extent to whICh ~ present 
Flituation cnn be bettered? Mr. DeshJilukh in moving this Resolution. T thiuk, 
mnde H, ~  that his intention WR!" more for the helping c£ the ~  than 
for the filture, although he did refer to certain projects which would be of mCll'e 
permanent, benefit. Now, if the ~  is to ~  with the ~  present, 
it iR clear to rue that such expenditure 8S IS carrIed out must be directed towards 
specific objects. .Just to apply 10 crares of rupees to the whole ot the agricul· 
tural field would Iflad us nowhere. -It would amount merely to four or five 
annas per head of the population or about Rs. 1150 for every village. 8('), pre· 
sumably Mr.' Deshmlllch wishes that what.ever expen.ditllre may be made should 
be made in certain 'specific directions, Rnd there I would agree with him. The 
,subsidising of agriculture' is normally necesR8ry wheo production is unprofihtble 
and t,he ouly other reason would presumAbly be to increase or to bolster up 
· immediate produc.tion. So, clearly YOll must spend your money in the wa.y 
· that will produce that result, otherwise, of course, the increase in the crop yields, 
which are clearly visible, and the enormous increase in the values of these crops 
must be producing profit,s which would beggar the 10 crOl'e8 which Mr. Deshmukh 
is asking-for. We, therefore, hop(' that this Resolution will draw from Govern-
ment 11 stlrlement as to the help that is being given to ~  for ,food pro-
· duction and the direction that that help is taking, .  , 
Npw, if the Mover has in his mind some more permanent benefit, J suggest 

that. it is necessary to outline your plan before you start providing the finance 
for that plan. We certainly do not want to 1mbsidise agriculture, so that the 
·subsidies go into pl"lduction and then disappe'lr into thin air. We lIaya just seen 
a ,situation in which taking t.wo main crops, wheat and rice,-8omething like 87 
~  tons are conRumedin this country ever:v year-and in ,the past year 
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those 37 million tons have been yielding Rs. 200 or ~  800 more per ton than 
they yielded normally. That would he a modera.te estImate. That .profit must 
have 'gone somewhere. There appears to be some doubt as to where It has ~  
I lUll t.old from one side that the Iftbourer hils not profited and from auother sIde 
that the lilndlord hits not been able to increase his rents. It would be interest-
ing, in fact, to know where all thut ~  amount of ~  has. gOlle. 
Clearlv it has gone somewhere Qnd certaInly we would not w/mt thIS 10 crCl'ell t6 
go the' ~  way: Anything that is p:ovided for the permaI?ent l;>euElfit of 
agriculture must, to my mind, be ~  The whole ?f my. mtention .would 
be somehow or othpr to start the ball rollmg and keep It rolllllg. So. If any 
money is to be spent, I want it to be productive of more money and. I want 
that inoney to be spent ~  on ~ ~  If ~ ~  a ~  . s,;,m 
like 10 crores and devote It to 'lgnculture lIke thIS, It IS rather IJke ~ 
the surface of thp ball without setting-the ball rolling. We want to ~  the ball 
rolling and to keep it rolling. And when thinking of that, I ~  ~ ~ 
ing also of itertJs like cotton, tea., coffee and even coconuts, whICh ~ ~  
sjleeill.l Ilttention. And if we are plnnning for permanency, I um InclIne(! to 
apply the ElrtTne principle to other agricultural pl'Qducts. I Imow thu t the. )(lfla 
of putting anything on to food prices is immediately repellent. The whole HkR, 
for iustancf!, of coIlpctillR a cess from any agricultural product, if it is a food 
product, is looked down upon even though by that deed. the ball 1l18;Y be sot 
rolling /-Ind things may tum out to be so much better. We hRve had, ~  
we like it vr noL, to face during the Pllst two years increases in food prices that 
went from 200 to 400 per cent. over pre-war levels. Rut the' mere suggestion 
of even one per cent. taxationincrea8e geems to frighten us all; Bud J would 
poi:t;lt out thnt mRTkf't fluctuations in fact are very frequently higher than thut. 
Ihil.ve no doubt that in the course of time we shall be .hearing fromthtl Govern-
ment Renches regarding reconstruction pIons and I hope that even this debate 
may produce information regarding what· has been done even ip t,he last six 
mont,hs. 

Rut the princip8'l point that I should like to make is that there is no use 
sinking money in a project until organisation is ready to meet it. _ You CBn with 
~  crores of rupees get imp.roved seed; you might be Rble to increase irrigation 
facilities; you might buy fertilisers; but at least let it be known what. you are 
going to dt' with the money before you raise the money. And it is. in thiS' thnt 
I find my HoDt)urable friend's speech rather unsatisfying. He has not said 
what he is going to do with the money' if he gets it; and that I consider toO be 
essential. I am more than frightened of pushing money out into the' fields '(md 
seeing it disappear, tike all this enormous profit on millions of tons of-foud hILS 

i disappeared in the P!lst two years. Once we can get tabs on that profit and top 
it I think we can start this-movement and make it grow. But the one thing 
I would impreSB upon the Government Benches is this, that the time to do ~ 

is now. I think myself that we have passed the peak of agricultural prices, and 
I think they 8'l'e going to go down; I do not think we are ever going to see again 
the prices which we saw last year. But while these prices remain high there 
is a chance to use this enormous amount of money for the betterment of rtgri-
,culture. When prices go dowrt'"'it will not be nearly as easy. So, quite apart 
l fr0Dl the bania, it is from that seed that they can grow. It i8 very ilifficlllt to get 
f money on agricu1ture, I maintain that permanent results cOllld also be obtaineil if 
~ Government got busy now and got their plans into operation even befnrr the 
i post·W8'l' period. I realise of course that that is ver.r difficult because of other 
work connect.ed with the war which Government have to undertake: but it nlllst 
he ~  ~  whilp it may be difficult, for lark of machiuery Imd so on, 
to produce mdustr1ll.l reconstruction and a number of other things, in agriculture 
at .least t,here ~ qcope for immediate action. Something CRn be done while the 
prices are as high a;; they are at present, and the cost of that something also 
would not be notiC'ed anything like 811 much as it would be noticed in later timeR 
when the ~  are possibly down to the pre-war levels.' • 
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Mr. QIoDp Kohan Dam (Surma Valley cum Shillong: Non-Muhammadan): 

Sir, I support this Resolution because it seek.s to, ameliorate the condition of 
the agricultul'ists. But I must tell my Honourable friend, the Mover. that he 
hus taken poor consolation by asking Government· to float a loa.u of 10 Cl'9res 
of rupees, which is nothing even with regard to the agricultural improvement 

.. of one province. There are roughly 000 crores of note circulation in this country 
nnd this loan of 10 crores will have no effect on the .inflationary character of our 
fiuances. - Sir, poverty is the only problem of India socially. poIftically and 
economically. This vast country is full ()f agriculturists but it is so poor that 
a large proportion of its people do not get enough to "eat, and a still larger 
proportion do not get the right kind of food. It is absolutely necessary that 
Ghe agnculttIrist.s of India should be helped and subsidised to increase 'our agri-
cultural wealth and add to our national prosperity. We must see what other 
Oovemments bave done for the improvement of the agriculturists. The policy 
of the British Ministry of Food is, firstly, to provide basic food available for 
the nation; secondly, to ensure that the food given keeps the nation fit; and 
thirdly, to maintain such a level of prices as to keep food within the purchas-
ing capacity of the people. Blit it sheuld be said to the discredit of our Gov-
emments, provincial and Central, that they have not done anything of that 
kind. Not only that; the Government of India have said that the vast pOp'um-
iion of our' country lives on u meagre standard of nutrition, and -cannot susliain 
themselves fully through the crop :vear. Mr. Amery, the Secretary of -State 
for IndiBl, has termed them as "subsistence cultivators". I cannot discribe 
their condition better than by his own words: 

"The vast majority of the populati9n of India have ~ been and atill are aub.i.tence 
cultivators. Tb!ly wring a meagre ana precarious existence from their small holding. and 
only the need for ~ a little ready money for rent, for payment of debts, for purchase 
'of the very minimum of necesaaries and pettv luxuries lead. them to sell a narrow margin 
of their ~ food. II " 

That is 'the daplorable. condition of the poor agriculturists of India. Our 
O'o't'ernment has initiated a "Grow More Food" campaign, but we all know. 
and Government also know,. that very little result has so far followed. We are 
'told by Dr. Akroyd, the Director of Nutrition Research Laboratory, that a good 
'deal ~  energy of the nation has been wasted i,p this campaign. Bir, other 
countries ~  done much to give their peoplt' nutritive articles of food and 
other facilities of life. Japan has tackled her food problem with vigour and 
energy. She has increased her production of wheat, sugar and meat and 

. doubled the production of eggs. Bhe has made a remarkable develop-
ment in fish industry. England ~ produces ~  80 per ~  of ~  food 
has given to her labourers a. dIet better than the diet whIch the 
middle classes in India r.an have'. lu war-time Germany the dietary was deter-
mined by what the German agriculturists could ~ and the country hail 
attained 85 per cent. self-sufficiency-even during war time. Our Government 
uro now making plans for post-war reconstruction but. I shall invite them to a 
mid-war reconstruction which is proposed in this Resolution. Improvement 
of labour power is the main concern of a country and agriculture improvement 
is the prin;>.ary condition for guaranteeing the efficiency of labour. In an agri-
cultural country like India industrial expansion also depe.nds on agricultural 
development. The export of agricultural commodities, foodstuffs, as well as 
commercial crops, will be the principal means for financing industrial ~ 
sion. Machinery Rnd considerable amount of manufactured goods willba.ve 
to be imported against the export of these agricultural commodities. The 
population of ~  Union is much smaller than the population of this country 
and yet under their first Five-Year Plan the Soviet Union had expanded agri" 
cultural production much more than bhe present production of our country. 
The object of the Soviet Government in producing large exportable surplus of 

. agricultural commodities was to ~  the country to pay for the ~ of 
the ma.nufactured' goods and. ma.chmery from outside., Our Government could 

• do the same if they were prepared to take a bold and courageous step. The 
country is very poor and, therefore, the amount of subsidy needed for the people 
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"will be very laTge. It is for this reason that I must request the Government 
-to floot a loan of one hundred or more crores of rupees for giving subsidy to 
.agriculturists. 

Bit, another reason for which the Resolution of my Honourable friend, Mr. 
Deshmukh, should be acceptable to the Government iii _ that it is an anti· 
inflationary measure. The Government had not, for a long time, clearly recog· 

~  the inflationary tendencies in this country but no.w they have definitely 
'said that there is inflation in the country and measures should be adopted to 
-counteract it. As an anti-ijflationary measure, my Honourable friend's Resolu-
-tion is entitled to the best aonsiderution of the Government. The. infiationa1'y 
tendency must be arrested by the production of agricultural and industrial 
.commodities and by heavy investment in industries and also -by taking .away 
additional purchasing power from the hands of the people. This last thing ban 
lie done in two ways: By taxation and by floating a loan. Taxation is out of 
.question in this country. It is already over-taxed and the new steps taken by 
thf' Honourable the Finance Member have gone too far, and have added to thu 
burden of the poor. The only alternative which is open to us is to float a. 
loan and in this respect I am glad to say that my Honourable friend·, Mr. 
Deshmukh, has done a yeoman service to this country by drawing the attention 
-of the ~  to this loan project. I do not see any reason why ten or 
·even hundred crores of rupees loan cannot be raised in order to subsidise the 
agriculturists. In India, agriculture is the ~ industry and every other 
industry which is to be established hAs to be based on agriculture. Bir I do 
:llot wish to dilate, at gt:ent length, on what measures ,other countries have'taken 
tct promote agriculture. Buffice it to say that in Britain £100 millions are 
1Ipent on subsidies for food an$! that similar measures are in operation in tm.-
United States of America. It is, therefore, urgently necessary that steps which 
have been suggestfd by the Members in this House should be taken in order 
to bring about improvements in agriculture. 

On another occasion, I requested the Government on the Boor of this 
'House to" help tbe starting of agricultural banks and make the Reserve BlUlk 
'help these institutions with sterling balances lying idle in ~  .to ,?ur 
-credit. I do not know;whether Government bas taken any step lD that dIrectIon 
but it is urgently necessary thst alongside this subsidy to be ~  to the culti-
vators, agricultural banks should be started throughout the length ana breadth 

(')£ this country so that the agriculturist may have financial backing to follow 
his agricultural pursuits. Big commercial banks in towns do not help the 
-agriculturist; these banks give money to the big contractors and industrialists 
who can give them good interest and eBBY return. But these agrioultural banks 
1!hould be based on a long-term policy 110 that the agriculturist is helpe4 to the 
utmost, which indirectly means helping India as a whole. With these few words 
I support the motion of my Honourable friend. Mr. Deshmukh. 

Mr. Muhammad Ashar Ali (Lucknow and Fyzabad Divisions: Muhammad8ll 
'Eurnl): Bir, I do not wish "to take much time of the House on this Resolution 
of my Honourable friend, Mr. Deshmukh. It is a very salutary motion no 
doubt; There are two objects: First, that anti-inflationary measures should 
be adopted; and the other that I;nore money should be provided for the produc-
tion of more food in ~  country. Bir, nobodY' can dispute those objects and 
.1 think Gove'lnment will not say anything against this .motion inasmuch as it 
is bound to help the agriculturist and is Q measure to counteract inflation. 

-:But the point arises, how is this money to be used? There are schemes 
being floated on all sides. We have got a 15-year sclteme by big people ill 
India at present going about in the country. Th,en there is a Government com-
mittee- to be sent -abroad to study some sort of measures to be adopted for anti-
infiation. But the point is how is this money to be spent and how is the 
(lultivator going to be beriefitted. The _ present condition is this' Illy Honour-
1lble friends think that the ~  should be helped so that he may gro)V 
more and more. On the other hand, the Government thinks that the culti. 
-c8tor has made a lot of money due to the rise in prices and there is asbolutely 
no need for any kind of help to be given to him. At present every tenaflt 
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is. made to ~  ~  towards. war loans, postal certifieates ~ many. ~ 
kinds of subSCrlptiO!lS for help. m the war effort. At the same. time ~ GOv 
ernment wants tbe cultivator to grow more food. But how IS he gomg tI>-
do that when' you are depriving him of whatever ~ he bas somehow made-
due to rise in prices. There are all sorts of schemes m the eountry. ~ how 
can he adopt those. So, as I have said, on the one hand you ask bim to-
grow more food and on the other ~  you ~  ~  - ~  money ~ 
hus in his pocket. You do not give hJm ally facilJtIes for the ~  of bls. 
}uoduce. Does any pue in this. country think that tbese poor cultIvators-
who are not like your farmers m England and Eu:rope-bave no ~~  ~ 
store their produce, and that some steps should be. taken to help ~  this. 

~  They have 'no soils. These are the things to be eonlndered first. 
'Tosay that money should be found-ten or ~  or bundred erores-for 
helping the cultivator, is all right. 
. Our European friends, last time, I find also gave a resolution of the kind 
und there was some. intention ~  the cultivators should 'be helped in some 
way in India. But, Sir, how can you help the cultivator when you ~ 

him of what little profit he has made during this war. It is impossible for 
you to allow the cultivator to do anythingpossihle to grow food. Wha.tever 
they have, and whatever they get either from the Agricultural Department or 
from tbe bania, it is,from that seed that they ean grow. It is very difficult to get 
these things even. through co-operative hanks at present. The Govemmtlnt, 
tried its "best that there should be co-operative banks in all the provinces. 
If these ba.nks allK. "take up this question of growing more foed sincerely 'aDd 
honestly, t tell you that it is not so very difficult and these bAnks can find 
. money for the 'grow more food' campaign. But on' the one hand the cultivator 
is being robbed and on the other scnemes are :floating about, which absolutely 
ao not help the cultivators at all. I find that now there will be in every 
village and town Patwaris, Tehsildars and Sub·divisional Officers, through whom 
these cultivators will have to buy some sort of certificate and pay for the war 
l,)an. How' is it possible for tha.t very cultivator, who has to pay his rent to 
the landlord and at, the same time to subscribe to your loan, to grow mo/e food;' 
If it were by means of taqavi loans, then let me say. that the experience of the-
cultivator in ~  respect has been very sad. They have had to pay more 
interest than they would have paid to the bania. This is the experience 
which we, who have a little land in this country, have had. It is very nice 
anel all right for the Government to Eoit here in the Centre and say that so and 
eo has to be done. But how is the cultivator to be benefitted ?His present condi-. 
tion is that they have not ~  enough. The bullocks have been sold for 
very high prices and they 'cannot" rebuy them for cultivation purposes. Their 
poverty ill such that you cannot imap:ine their condition. -'You cannot even 
get meat in the villages. How can you expect the' cultivator to grow more 
food unless you can import more machinery from outside? He hall not· e'98lr 
bullocks to till his land. He has not even the machinery for this purpose. 
'l'he present Government did not consider these things before the war. Now 
it is too late. You may try to do whatever you like but it will not help th",. 
oultivator at all. It will siD'\Ply go into the pockets of those whom the cultli-. 
vator has to pay hie debts. . 
. Sir Henry ~  (Nominated ~- ~  My eolleague, Mr. La.wson. 
tTled to ,stress ~  Importance of. our havmg before us some indication of· Go,.. 

~  s I?lan m. ~  to AgrIculture to ~  us more easily to consider 
thlt:1 resolution whIch' IS before us. I would hke to go over some of the past 
history of what Government's attitude has been, so that we can examine' whflt 
they have said they had in mind and endeavour to draw from them in this 
debate some information which we feel is lacking at the moment. 

~  on the ~  Member's ~  in his Budget speech last year 
regarding the reductloJl III the burden of agricultural indebtedness a1Jected by 
the rise in agricultural pri(,8S, this Group on the 10th March last in 8. cut . 
• motion,to ~  my friend, Mr. Azhar AU, has referred, called Government'. 
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:attention to the opportunity of endeavouring to establish permanep.t improve-
.ment and benefits by framing a comprehensive policy of co-ordination 01 tlie 
many agricultural problems. The. great need for Central control was stressed 
~  it was recognised that agricultural policy must in the main be car-
ried out by provincial units. We asked U a fixed minimum price for crops 
.(loufd not be established in all Provinces, Bnd Central arrangements made for.; 
.dealing with surpluses and deficits. We suggested careful planning of crop 
production, improved methods. of agriculture and irrigation, subsidising back-
ward areas, cheap medical .facilities for cuhivators, assistance in better housing 
. fond sanitabion: all towards the first step in any' scheme for the rehabilitation 
of" agriculture, namely, the' improvement of the standard of life of the culti-
~  

f In his reply on the .1Oth March, 1948, the Honourable Sir Jogen<!ra Singh" 
. :agreed that the Government of India must remain for 8 ~ time a ~  
.<lentre and a co-ordinating centre. He held that the solutlo,n of agncult1l!al 
.d€ht depended on cheap short and long term credit, ~  he s&1d he ~ hoping 
to examine the problem in all these aspects. He admitted that even lD ~  
vears our production was not sufficient to give all the people II. balanced diet 
l but stated we could not increase production wjthout guaranteeing an ~  
I·,return to the growers in money value. He felt that only 'Oy careful plannmg 
:. of production, creation of agricultural credits, supported by a· financial poli.cy 
·which had no other aim but to make a better life for all the people,of India, 
·eould the seed be plnnted for t·he permanent benefit of the agriculturist. HE' 
'reminded us thut. we already had a great corpus of knowlellge and experience 
'-on the technical side readily f!vailable for application once funds were provided. 
,and a policy laid down. He said-a.Dd these are his own words: "What is 
wanted.is a policy to ~  and money to' give birth to the dry bones of 
"knowledge and research and make the dry bones live". He hoped to ~  

'rapid soil sampling and testing of sub-soil water supply in areas that have 
·remained untilled to find out whether it was possible to reclaim some cultivable 
'lartds for thp production of crops and for afforestation. ~  had under examina-
ti011 the question whether leaf mould from our forests could be composted and 
r lis, nitrogen cOJ:ltent improved, and another question under active consideration 
!. \V8S how to make larger use 'of our town refuse as manure. He mentioned the 
'great scope for the ~  of other BOurcesof food, such as milk, fish 
. ~  eggs, and that he hoped to do something permanent for animal husban«lP' 
,'by spreadingtrnodern knowledge of methods of feeding and breeding. So lar as 
~  know, Sir, we have not been told the results of all these nopes. 

: Corning to the debate on the ~ situation on-the 15th of November last 
~  ~  Sir Jogendra Singh said that the need of th& moment was ~ 
,-take a waI"?I?g from the present, to plan for increasing production for the 

~  provldmg for ~  employment for surplus village popUlation nnd to 
·raiSC generally the. hvmg standards ot the agricultural producer as well as 
, urban ~  He told us, however, that agriculture, educatioB and health 

~  pnmartly the concern of the provinces aDd that it was the C'onstitutional 
,'posItion. ~~  beyond offering occasional advice, the Centre had no direct 

~  'He confessed that he was not satisfied with that. and· Boid 

~
~  ~ Jnllia was. to resolve the eoonomic deadlock, it 'must have centralised 
lrectlOn, -eentrallsed. finance and centralised activities. He concluied with 
.an ~  ~ ~ ~  was !esolve(i now ·to fight poverty and to raise 
I,the Ilt.andard of hvmg both m the vlllages and towns. 
: Then oil the 17th January last we were given the benefit of the Honour-
~  Sir Jwa1a Prasa? Srivastava's' views when he; as Deputy President, 
openpd the first meetmg oj the General Policy Committee of the Reconstruc-
·tioll Gommittee of Council. He stated that comprehensive reports. ,wore now 
'available on various subjects which included a.griculture, forestry, fillheries ond 
'fldllcation, and that the opinion of the I\ppropriate policy committee would be 
,·oMRined on importa.nt questions of policy a.rising out of these reports. Ite 
old URof-the recent decision to appoint experts called Development Officel'\ 
:"Who would tour ,provinces and States. and assist in the developmenfil of pro-
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. . [,Sir lIenry ~  .  . .  , 
vlnClal ~  _He reIterated that one of the' first ob]ectsof the ~  .. 
policy should be the improvement of the conditions ot. agriculture and of life 
in the rural areas, comHned with the extension of irrigation sc:hemes of all 
kinds. Referring to the probability that the end of the war would 'mark for' 
the first time in the: history of India th; extinction of or at least a "ery larga· 
NduQtion in agricultural debt, he said that every effort must be made to--
(:onsolidate the ground gained and to place agriculture on,. a permanent pros-
• perous fOQting.· . 

Cmnhig to still more recent' times, on the 24th .February last, in another" 
'plnce, the Honourable Sir Jogendra Singh stated it was necessary to stabilise: 
the prices of agricultural products, which would pay a fair wage to t,he agri-· 
cultllrist, so that these people could purchase more manufactured goods. He:· 
also stated that for any programme of raising the standard of living at IOBst. 
80 per cent. of the rural population would have to be taken off the land nnd 
given work in other industries. He again !'&iterated that' govel'Ument are, 
now E'ngaged in examining this problem in  all' its aspects and planning for after' 
the :v,-ar. 

Now, Sir, that is the history. What is being done? We are very much 
in the dark as to when the Governml:!I1t's plnns Ilre going to be develo.\?ed. 
Are we limited by funds? If so, what portion or particular aspect of this, 
important flroblem is to receive attention? I do hope that Government v.ill 
take the opportunity afforded them in this debate of throwing ~  light on· 
all these many problems. I have reiterated all these hopes that have been· 
given us by various Government membbrs since last year; nnd we ha.ve ~  

had, so far as I can tell, any information regarding them ~  these state-
ment" that they are under active consideration. May -we hope that something' 
more· than active consideration will be given uti today? 

Mr. KaiJyb ~ Lall (Bhagalpur, Purnea and the Sonthal Parganas: 
Non-Muhammadan): Sir, I support the Resolution. I think· no more \llJefull 
resolution could. have been tabled in this House for the sake of agriculture in 
this country than this Resolution. But I confess I fail tel' see what anti-· 
inflationary effect it may have. This much I· understand that the Govern-· 
mellt iB very much in earnest to have anti-inflationary ~  to draw ·out. 
so!¥, money from the people; and onlvthe other day we &Il.W that the Gov-· 
emm.ent 'was anxious to draw out money from the pockets of the people by' 
raising the railway fares. I think perhaps this suggestion in the Hesolution· 
is a better proposition for the Government to draw out money from the· 
people by way of ~  in order to return them some good in a tangible form; 
and from that point of view, I think that there will be no objection on the· 
part of the· Government to accept this resolution. 

Now, so far as'the 'grow more food' campaign is concerned, I think that 
..:amp:tign for infants should' attract more of. our at.tention than) 
the 'grow more food'· campaign for adults, and I would lay more 
stress upon... that campaign for infantB, that is, in the form of milk. 
We have seen how it has been brought to the notice of the ~  in, 

~ very House that milch cows are practically disappearing, DDd how dear' 
the milk is selling in the market, so much BO that it has now gone beyond'. 
the reach of ordinary people. It can very well be imagined what will' be the-
fate of the·children or the growing man. So, if the Government is f..arnest in 
milking provision for people in the form of nutrition, they tihould pw.y more' 
attention to the supply 'of milk; and for that purpose this proposal before 
the Government is one which dese-rves serious att,ention. Now, I want to-
make a suggestion in connection with 'grow more food' campaign. Up till 
now whatever eff"ort the Government has made has not been successful so far" 
although we may see here and there.in demonstration farms some school chil-
drAn growing some vegetables in their 8chool compounds or some GovemmeQf;.· 
~  growing some food in his 'compound in order t.o please his superior-
oft\eer: sbme high-plMed Government officials may do this to.Bhow that theT 
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are alive to the demands ot."the time. But these things cannot help. If at 
all Government is going to be serious· in its effort to help the ugriculturist, I 
inay infonn the House that whatever money is granted to provinces, or by the 
province to the districts or by the districts to the sub·dlvisions to be spE:nt 
throllgh the local advisory committee is not known to the vast IOaBS (Of the 
people. Even -the local advisory committees ~ not known to the people; Mt 
to speak of tJ.te composition of these committees, most of the people do not. 
know that such committees exist at all in the districts; and it is through such 
local udvisory committees that arrangement is being made 'Clr the distribution 
and expenditure of the fund for the' 'grow more foo(1' campaign. My ~
able friend, MI'. Abdul Ghani, here tells me that even the amounts which are 
given to the local advisory committees or other bodies have lapsed. And then 
what can be said of 'grow more -food '. c9mpaign can well be understood. If we 
want to make the 'grow more'food' campaign successful the Government should' 
take people into confidence, and such penons should t)e 011. the ~  
committees or any other machinery that may be set .uP for helpmf( agnculture 
as can really be useful. My Honourable ~  Mr. Abdul Gham, says that 
~  the amount. that is now given lapses, and wJth what f.tce ("an we osk 
that there should be more funds? , 
lIaulvl'J[uhammld .Abdul GhaDl (TirhUrt Division; Muhammadap): That 

is the fault of the Govemment. '  . 

JIr. KaUash Bibart Lall: Though the amounts may lapse now, I foUy toot 
if yo', take up the mutter seriously, more money will be required, if ypu 
manage things in a proper way. When I was in the Bihar and Orissa Legis-
latiw Council, every year the budget used toO come with some provision for 
irrigation department, but they were all to be speut for establishments of 
the irrigation department. And there were no schemes for helping irrigation.-
If thnt be .the way in which the Government of India proposes to help the 
'grow more food' campaign, then no real ~  will be served. Le. me tell you 
thllt if you want to spend the money in the best way, then take people i:ato 
confidence and provide them with more facilities for irrigatioll, bacnuse the 
difticuity at present is you do llot know how the "money has been Spi:nt. You 
havs only to IIhow paper accounts to the world that you have spent flO much 
mOlley over such and such a project, whereas people do not derive an.v benefit 
out of it. At present you require zemindars and cultivators to maintain irriga-
tion Incilit,ies and other things at ~  own cost. But if you are reall'y sincere 
in the • grow more food' campaign, you should provide free irrigation fac!1lities 
to the cultivators. 'fhat is one way ·()f spending your money more fruitfully. 
If you adopt the policy of malting irrigation free to the cultivators, ~ 

be the cost t;o you, then automatically you will get more food grewn. But 
by mere slogans or having more committees and more establishments and more 
engineers· YOIl cannot help the 'grow mcmi food' campaign. You may have a 
large nmount of money at your disposal or you' may liave big E'stablishments. 
YOIl may spend money on them but you cannot have more food though ~ 

rna,' ha.ve -tM satisfaction of seeing the compounds of schools of children and 
big officials with more food plants. -.That may be pleasing to you, but if ~  
really want to help the 'grow more food' campaign, make it 0. principle for you 
to give irrigation facilities free to the cultivator. That iR the best way of 
helping him. " " 
One word more. As far as my experience goes, there is lack of agricul. 

tural implements in the provinces. Eio far as I know, t.here are not even a 
few f,ood tractors in order in Bihar. If a cultivator wants to bring under culti· 
vation a large tract of land and wants some tractor, the nihar Govemment 
is unable to give one. Cannot you make provision for l!lloh implernents of 
agriculture, so thut you may really help the 'grow more food' campaign? There 
is a good deaf of scope for helping agricult.ure and the 'grow more food' cam-
paign if YOll float such a loan and you "will see ~  results in a, very reason· 
able period of time, ~  you will hl\ve helped the agriculturist in a really 
tangiblE'· manner. With these words I support the Resolution. 
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Dr. P. H, Ba.nerlea (Calcutta Suburbs: Non-Muhammadan Urban): Agri-

culture is the moat important industry of the people of India. Near1-y 70 pet 
cent. of the population is directly dependent upon it and a.bout 00 per cent. 
is directly or indirectly connected withll-griculture. Therefore, on the pr.os-
perOtlli condition of agriculture depends the prosperity of ths country. But 
what ill the present position with regard to agriculture in India? It is in a 
very depressed ~  The yield of cro{ls from cultivation in India is 
ver;: smail ~  to the yield in other countries, and the renson is that 
the cultivator here is poor. He cannot afford to leave his .land fallow, he 
cannot procure good seeds, he cannot procure proper sort of manure, he does 
not pessess the implements which are necessary for ~ on agriculture in 
the IJroper m.anner. For this purpose, therefore, some assIstance should be 
given to the agriculturist. -. . 

The question now is: Where to get the funds? It has slways been stated_ 
on bf'hal£ of the Govern,ment that, although it is their intention to improve 
agriculture, funds are lacking. Now, my Honourable friend in., this Jlesoluti<>n 
has pointed oqt;·a source from which the funds may come. lie has E.uggested. 
that Rs. 10 crores may be borrowed by Government for the purpose of agri-
cultural improvement. The Honourable the Fiflance Member told us yester-
day that- the credit of the country is very good and that the loan operations 
of IMt year were a magnificent success. Therefore, it is desirable that, for 
the present, immediately-a loan of Us. 10 crores should be raised in order to 
finance the most important industry of the country. Agriculture is important 
in normal times, - but in. these abnormal times the importance of agriculture is 
all the greater. We had a most disastrous famine in Bengal 8 few months 
ago and. scarcities in various -other parts of the country. The result of these 

1 famines and scarcities has been a debilitation of the health lind P... energy of the people and a general reduction in their working po"·er. 
In order that we may avoid Buch R calamity in the future, the immediate need 
of thE' hour is to take steps to improve agriculture. Agriculture can be im. 
proved. by various menns, by bringing land which is at the preilent monumb 
uncultivated into cul.tivlltion by the use of tractors apd by the use of improved 
implements. Then again, the spending of larger sl1ms of -money will improve 
the quantity of food that is grown on the fields which are now under culti-
vstiOlJ. 

There is another aspect of the question to which this ReElolution refers. 
The borrowing of ten crores of rupees will have an anti.inflati::mary effect, and 
that should be welcome to my _ Honourable friend, the Finance Member. 
Bonl/wing is a legitimate weapon for this purpose, because oorrowing will Dot 
leoti. to any hardship on -o.ny party in the country at the present moment, but 
tam£ion will. We have been overtaxed during the last four or five years and 
to put a further burden of taxation on the people, even' for the purpose of 
improving agriculture, would be laying an intolerable burden on them. There· 
fore, borrowing is a much better way of finandng agriculture t.han further 
taxation. 

Xow,' Sir, as regards - ~  I should like to ~  out 
thl\t not only directly but also .indirectly It Will produce that effect. ~  
(If course, it will take away a large sum of money from the ~  hut ~  
ly it will help the ~ ~  ~ goods for the consumption _ of . ~  ~  

. popullttion and that, m ~  Will be a ~  check to ~ ~  
movement. Therefore, lookmg at the questIOn from all pomts of VIew, we 
shoufd not have any doubt in our mind regarding support being ~  to this 
ReRoiution. I am. glad to find th.at my ~  of the European ~  ~  
alteady given their support ~ thu1. ~ and I d,o net ~ there. IS 
anyhooy in this House who WIll fall to lena hIS ~ to a ~ whlCh 
will ha.ve a very beneficial effect not only on the agrIcultural populatlflD but 
also on the entire population of this country. 

JIr. 1. D. 'l'y1lOil.: Sir, in the Resolution before the House, the raising of B 
~  of 10 crores of rupees to l:)e earmarked for purposes of subsidiaing agricul. 

turists is put forward as Qn anti.inflationary measure and I take that to be the 
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llrincipal objElct of the Resolutionr (An Honourabu Member: "T,hat is ~ 
of the objects.") The House will not will to hear me on the question ~  anti· 
intlationary measures. That aspect ·of· the Resolution I shall ~  ~  to 
the Honourable the 'FinanCe Member and I shall try to meet ~ pomts tli&t 
have been raised about "Grow ~  Food" and .. Agriculture .. •. Perhaps I ~  
better take the points in order, so as to cov:er the grounds, as far as 1 can, m 
tlw time .at my disposal. 

There are, of course, certain definite limits to what can be done in the 
short term for" Grow. More Food" but I am ready to maintaiB that the 
Central Government, who cannot themselvea grow more food but can only 
assist· Provinces and States to gl'OW more food, have dope and are doing what 
they can. I would say straightaway that every promising method ~  
more food for which assistance has been asked for has been accepted for help 
II.nd financed by the Central Government in one way or anothet .. I do not sa, 
that we have fin.anced the whole of each scheme but we have sometimes financed 
the whole. sometimes financed part of the scheme on a 50·50 basis or 25·75 
basis. Mr. Deshmukh asked fo1' information about our scheme for financing 
the diversion of lands under !hort staple cotton. to foodgrains aad . mentioned 
that we' ,bad given a subsidy of Hs. 2 an acre. for land so diverted. That i8 
pel·fectly correct. -In the first year of the 'Grow More Food' campaign. we 
offered a subsidy of Rs. 2 lIn acre for land so diverted. I have not iot the 
actual figures of the amount of money spent. (An .Honourable Member: 
"What is the total'amount?") We did spend from the cotton fund Rs. 28lakhs 
that year, most of which must have gone for diverting' short staple cotton land 
to food growing. In Mr. Desbmukh's own province of the Central Provinces, 
I find that nearly 6 lakh aC!'es which had 'been under short staple· cotton were 
div.ertad to foodgrains and I think it may be taken, though I have- not go. 
the detailed figures, that 12 lakhs of mouey went to the C. P. for that purpose: 
and I can assure my Honourable friend that we and the ~  of the 
-C. "Po took every care thilt the Rs. 2 per acre should go to the actual cultivator. 

~  the Honourable the Mover of the Resolvtion asked what was meant by . 
concesslOnal rates for seeds and manures. That. Sir, is verv simple to answer. 
We know that to give the cultivutor manures like oil.cakes· is one of the best 
w,ays, provided ~  is favourable. of inoreasing ~ crop on any given 
pICce of ground. The cultIVator llJay not be able to pay more than a certain sum 
fc.r these fertilisers. -

Kr. GoviDd V. Dllhmukh: What amount was spent? My point is about 
the amount. I have been asking for information as regards money. 

JIr. I. D •. TyIOD: HelIT ~  been given to various provinces in this way 
~  I ~ afliud I. could ~  ~  total amc:>unt involved':- I was saying that 
.he ,,:ay It works IS that the ProvlDclal Governments buy the oil.cake, or what. 
eve.r It may be •. at a certain. price ~  they sell it to the cultivator at the price 
y.oblCh they beheve the cultlvafnr wlll pav and the difference between the two 
IS m.et from Government funds. and generallv we share that difference with the .. 
provmce. I am sorry I did not understand the Honourable the Mover to ask for 
the total ~  .and J am Afraid I could not get that out of the figures before 
me at short notice for we have helped a number of Provinces in that way. 

Mr. Govlnd V. Dellhmukh: That may be, but I hac! specifically asked with 
regard to the payment. . 

Mr. I. D. TyIon: J did 110t understand the Honourable Member and I 
am afraid I cannot give way because I have, very lit.tle time. 

~  ~  referred to a pousible shor1iage of ~  for growing mOre food. 
~  SIr, It happel1s that a few months ago we took up this matter with Pro. 
v!DClal ~ we wrote' and ~  them-we had particularly in 
vIew t.he effec.ts of recruItment to the I1rmy-we asked them in a general way 
and ;WIth partIcular reference to recruitment to the armed forces and for labour 
all militar;v works. how· far any shortage of labour for agricultural purposes had 
reBulted'! _ The answer that we got from the provinces was that except in vel? 
fe!,. small. nreas where recruitment had been particularly heavy or where large 
rmhtary works were being carried on, there had not been such a drain on 
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labour as to affect the "Grow More FOjd" campaign. It is difficult, to avoid in 
c('rtain areas the movement of agricultural labour. which is paid. everyone 
knows. a' very small \\rage. to military works like aerodromes where the wagea 
. offered are very m\lch greater.' __ 

Then. a reference was made to a shortage of bullocks for ploughing. We 
have kept .in touch with the provinces over this and we h'ave got no evicfence 
that there IS an actual fact any'shortage of bullocks except. ugain perhaps in 
certain small and definite areas. A reference was made to the ~  
IJl1.ssed in the ~~  Assembly t,he other day which was in somewhat general 
terms. 1 saw It In 'the newspapers; we have not receiyed a copy yet. But since 
then, I find that the llonourable the Mihister for Agriculture in the' Bengal 
Assembly. in answer to a question. has said that 'the Government of Bengal 
\v,ere aware of the fact that in ~  areas there had. been 0. loss of plougb 
cattle from disease. starvation and military requirements for meat and also 
that the price of cattle had increased by five or six times. He did not. how. 
ever. admit that many cultivators had stopped their cultivation for want of 
eattle or due to their inability to purchase cattle. r can assure tne House 
that the available figures of slaughter of cattle do not show, that there can, for 
Iudia, as a whole. be any shortage of cattle for cutlivation purposes. From the 
marketing report on Hides and Skins we know that the annual slaughter. for 
ordinary civil purposes, is about 5t million cattle, and I.. think that ha.s -to be 
put agninst the death roll from natural causes which itJ, I am speaking from 
memory, about 14 millions and against a: cattle population of over 1'10 millions. 
lIis Excellency the Commander-in·Chief in another place in Augusf last gave 
thn slaughter for military purposes as under 800.000. I think there may be 8 
certain ~ - on cat·tle because ~  has undoubt,edly. in spite of what some 
Honourable Members believe. been an increase in' acreage under cultivation and 
therefore there is some pressure on the supply of plougnihg cattle. And that 
is one of the reasons why the price of plough' cattle has ~  up. . . . '. 

_. Prelldent (The Honourable Sir Abdul" Rahim): The ~  Mem-
b('r can continue his speech after lunch. 

The Assembly then ~  for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled ~  Lunch at ~  ~  ~  of the Clock, 
Mr. Deputy President (Mr. Akhll Chandra Datta) In the ChaIr. 

Mr. :t. D. Tyson: Sir, I started off by saying that there are limits to wliat 
can he done in the way of growing mort: food in the short term and with :war-
time difficulties; but I wish to emphasise once again that finance has not been 
on£, of our difficulties. During the (lU!l"ent year, 1948-44, we accepted liabilities 
to Provinces and States in aid of "Grow More Food" to the extent of about 
88 lakhs in grants, that is, in subsidies, and double that amount in l08ns.-tha' 
is one crore and 65 lakhs. It may be that some of these schemes will ~  be 

~ ~  cluring the current year before the 8b.t March. but there will be no 
difficulty in regrariting next yenr anything that is required to complete' a ~  
approved for assistance this year., For the next bufuret year, the year which 
bas not yet begun, we havA already Rccepted commitments to . the extent of 
ell lRkhs for ATants and 711 lnkhs for loans; and I should like to underline the 
fRct that, this ~  the element of help from the CentM:J1:evenues only. 
Mr.ny of these Hchemes are on a fifty-fifty basis or 25 per cent. from the centre 
and 75 Der cent. from the provinQe. So. these figures whicb I have given anil' 
which are considerable figures actually represent 'a very much larger help from 
tbeStn:te to the cultivator than the mere figures themselves would indicate. 
And over and above that. the provinces themselves have schemes ot their own 
which we arp, not financing. Sir, I have no time to say in detail what, the 
reF\ult of all tohis hRS been: but as the Honourable the Mover is interested in 
short-staple cottOn I should like to say that the normal.area under - ~  
cOtton in India is 18'8 million aeres, and the area durmg the curre,!lt year II 
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8·8 million acres. We have more than halved it, and the balance has gone to 
foodgra.ins. Again. to take a staple crop like rice. 1. do not cliWn for #ovemmeQt 
aD)' credit for the bountifulness of the harvellt except in places where we have 
been able to give fertilisers. I do claim. however,' that an extra acreage· of 
4i million acres is very largely due to the "Grow More Food" campaign. 
Now, Sir, 1 shOUld have liked to hll..ve bad a little more time to deal with 

the very interesting and ~ points that have fallen from my Honourable 
friend. l'vlr. Lawson. arid bis Party. Hut I.must say that, in ~  with 
the ~  the Mover himself. I took the Hesolution' before the Hoyse to 
~  with shIm, term matters. 'l'be Mover himself said. for example. that he would 
not deal with tiir Purshotamdas Thakurda,s's scheme because that was a long. 
tanll scheme .. In this Vlew 1 ~  prepared to talk about "Grow More Food" 
and not about long·term reconstruction schemes. But I would-life to say ~  
·-that whereas in the first year . when we asked the provinces to "Grow More 
:F<lod", the provinces naturally put up ~ any schemes which tbey could quickl, 
·put up and we accepted them' and financed them piece.meal and without 
requiring any defiilite programme, this year we have quite definitely trieu'to 
eaualise -the schemes that are commg up from the provinces 'into certain 
cbannels,:maintaining their short·term value but giving them a long·term aspect. 
Still more is this so as regards the Bchemes' for next year. I might illustrate 
that by some instances .. Take water. Water is the thing that we most need 
for' growing more food and for ensuring that crops which are grown come to 
fruition. We .have 'two big schemes connected witH' the name of Sir William 
Stampe,-Sehemes in Bihar and in U. P.,-which, I hope, will be producing 
1\"ater for the next 1'abi. We have given ten lakhs for 50 lakh scheme for 
digging tanks in Bombay; we have financed a scheme of wells in Madras; we 
hove financed, to the extent of Ii 8i lakhs grant, a dam in the C.P. for dllm· 
ming up water in a' valley and.we have given that Province a .oan of 25 ~ 
lor wells. That is about water. Take seed. We have given assistance and 
are givi.ng assistance to provinces for improved seed multiplication .schemes and 
for the distribution of improved seed. This serves a definite long.term purpose. 
Again, take fertilisers, Sir Henry Richardson referred to our town refuse ferti-
liller scheme. That, I am glad. to say. was introduoed last year, has met wit4 
, ready resp09se from provinces and is going ahead very well. Its effects will 
prooeed in a geometrical progression now that it has started. Then with regard 
to village composting, we have been doing our best to encourage it. We hav. 
~  the provinces to put up schemes and" we have a scheme from one pro-
vmce, alr6l1dy. With regard to statistics, we' are fina.ncing schemes' 
f:>r ~  of statistics, in two provinces at first, rather on 
an experImental basis; and we are also nnancing schemes for clearing more· 
Innds. All these ~  have a very de6nite long.term aspect and in these 
ways we are trying to get our a.ssistanoe to the "Grow More Food" campaign to 
carry 11 long-term aspect as well as dealing 'with the ~  problem. 

Sir, I have perhaps exCeeded my time, but I would say again tliit we have-
all the funds we require to do all we CRn for the "Grow More Food" campaign . 
. Babu BaijD&th B.joria (Mal'wari Association: Indian Commerce): Sir, I 

!'lbtl to support. the .itesolution and 1 hope my support wi!! be remembered by 
i!htl Honourable the· Mover and he will support me da.y after tomorrow when 
the Hindu Marriage Bill oome up l My HonouraDle friend. Mr. Tyson. has made 
a. very good..apeech which is sympathetic towards this Uesolution. and 1 mus •. 
thank hun for it. Hut he has dealt with ouly one part of the Uesolution, name· 
ly, the ~  of ~  Btl hus not dealt with the other questiolil 
m.the Heeolution which also I consider to be very important"namely, increas· 
ing the milk production. }'or the improvement of agriculture, it is absolutely 

~  in my opinion. that we . must improve the cattle wealth of this. 
country, and this cannot be done if indiscriminate slaughter of oattle it! allowed 
to go on. The number of oattle slaughtered every day is very large and I think 
Ule annual figures run into millions. I would request Government to stop this. 
slaughter of cattle, by which I mean cows and buftaloes principally. 'By atQp· 
ping this slaughter they will imrrovo both agriculture and milk supply. 
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Some idea of the number of cattle which are being slaughtered in this 
~  can be ~  from the figures which, with your permission, I would 

,like to place before thiS· House. The number of cattle slaughtered in five 
slaugh:ter-houses in Calcuttb in 1941-42 was: 

Bullocka and COWl 

Buffaloes . 
53,17' 
22.81' ' 

~ ___ ven calves are being slaughtered. 
moat of them female calves. . •• "',. 2.270 

The ~ ~  ~ roughly 80,000. This figure relates to only one city and 
you can ~ Imagme the total, ~~  of cattle which are being slaughtered 
throu.gh.out ~ ~  country. ThiS must be stopped. If the Government aays 
,that It IS a provmclal matter, I will say, "No, Sir it is not". These cattle' are 
?eing ~  ~  military pUl'J>Qses, t() feed' ~ Indian aDd the foieign army 
10 Indm. If beef IS such un essential part of diet of American and British troops 
in India, they can import it from Australia, but they should\ save, the cattle 
weultb of this country. Sir, I have given a comprehensive Rlesolution on this 
~  ~  if .ballot ~  me, it will prGbably come up for discussion some-
~  dunng thiS ~  The Honourable the Leafter of the Hoilse ·is nodcfmg 

hiS head, so probably I may not have a chance again. I would, therefore, like to 
speak at some length here. , . 

The slaughter of ,calves cannot ~ justified under any circumstances and' 
steps should be taken immediately to stop any further slaughter of calves. I am 
speaking only on economic grounds; for the time being I ha\'e left religion at 
my house .. As rege,rds bullocks, they are the main souree of ploughing in this 

~  wlthout ~  there can be noltgriculture anq so an age limit must 
be fixed so far as bullocks al;e concerned. I would suggest that at least 15 years 
shOUld be the minimum age limit for the slaughter of bullocks, and after that . . 

- Pandlt Laklhml Kanta llaitra. (Presidency Division: Non-Muhammadan 
Rural): Super-annuated I 

Babu B&ijnatb. BaiQria: .... if the bullock is not fit for ploughing, I would 
llot ~  its slaughter, but still I wiH leave it to the option of the Govern-
ment to do what they like. As regards cows, it pains us-not only Hindus, but 
Muslims a:so because she gives milk not only for the consumption of Hincr'us but 
for everybody, Hindus, Muslims, Sikhs, Christians, Parsis alike-it l>ains us to 
see that she is being slaughtered also., Sir, I would suggest that cows in milk 
should not be slaughtered.at all. But what do we find today? Even pregnant 
cows are being ~  

lIaulvl ][ub&mmad Abdul GhaIi1: May I draw your attention to what is 
-happening ill Bengal? Mr. Ganguli is ~  cows for supply of beef to 
Military department.. . 

BabU B&ijni.th Bajoria: The Honourable Member has (;Ome late; if he had 
eome earlier he would have listened to what I have said about slaughter of COWii' 

in Calcutta. 
Sir, as regards cows, no pregnant cows or cows in m,ilk should be slaughtered 

at all. It is a purely economic question and I think Government must pay 
serious heed to this. I understand,. Sir, some 1l0tification has been issued by 
the Central Government that milch cows should not be slaughtered at military 

-~  but unfortunately. that order has beeD; ~ ~ by the 
officers in charge. When the cows become dry after their lactatlOn penod, they 

_ think that those cows have....-one dry,. ~ ~  aa a'matter of fact they ~  .he 
in colf and they may ~ capable of gIVIng milk after a few months. ThiS POllK 
13hould be clarified and cows which are capable of giving milk after lactation 
~  and those which are in calf should not be slaughtered at aU. If the Gov-

ernment say that it is impossible, under the present conditions, to accept the 
total abolition of. slaughter, of cows, I would, against my own conscience, go ~ 
the length of saymg . . . • . '.., 

,Mr. aoVInd V. Duhmukb: And against your own'religion, whioh you have 
left at home.' -
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Babu Baijnath Balor1&: Yes. I have already said so. 1 would go to the 

length of saying that those cows which are not capable of giving mHk IIdld which 
are no longer an economic unit, may be treated in any manner in which Govern-
ment likes. (Interruption.) I am agreeing to that conditionally. My condi-
tions are that calves should not be slaughtered at aU, that bullocks under the age 
of 15 should not be slaughtered, COWS· in calf and in milk should not be slaughtered. 
If they accept these conditions, I tfiink it will go a 'long way in preserving our 
cattle wealth to some extent: I think there should be a very strong campaign 
throughout the coontry against the way in which cattle are being slaughtered at 
present. I am glad that even the Muslim League Miwstry of Bengnl have taken 
up this matter and have started this campaign in the province of Bengal. Sir,' 

- 1 will read a report which appeared in the press: 
"One·day closing in the week of slaughter houses throughout the province is one of the 

proposals now under consideration of the Government of, Bengal in connection with their 
'Save Cattle Campaign', it is learnt. Another proposal which Government desire to advoC'.ate 
ill this cl'mnection among the meat consumers-civil lind, military-is to have one meatless 
da) in a week. The closing of the slaughter houses for one day in the week when enforced, 
i. expected to .ave in Calcutta alone about 8,000 heads of cattle, including more than 200 
plough cattle. . ' 

Beaides these measures, Government have also decided tb take steps to .;eplenish the 
.. tack of plough ('attle of the province by bringing them from outside, and Ve DOW in corres-
pondence with the Government of Bihar on the matter." 

But the whole point is this: Coming as you do from Bepgal, you know, Sir, 
what a terrible famine has occurred in that province. Bengal is not yet out of 

~ wood; capable experts think that there may be-God forbid-another famine 
thIS year. Dndei' these conditions, Hengal Government is a famished Govern-
ment of a famished people. 

Sardar S&nt Singh (West Punjab: Sikh): Like you-an outstanding ~  
Babu B&ljuU1 Bajori&: So it is absolutely essential that the Central Govern-

ment must place ample funds at the disposal of the Bengal Government and 
should earmark it specially for this purpose, namely, for rehabilitation and for the 
improvement of agricuHure in the province of Bengal and for improving ilie 
(,Ilttle wealth of that province. If this' is not done, God forbid, agrioulturE! 
in Bengal will suffer very considerably. Sir, I must thank Mr. Tyson for reading 
the portion of the cutting which I wanted to read myself, but he oonveniently 
did not read the latter portion of it, which I will do for'the information of the 
House. Sir, the Bengal Minister has admitted that "there has been great loss of 
plough cattle and to ,enable cultivators to purchase cattle, agricultural. loans have 
been distributed in slime ~  All necess8IJr steps have been and continue 
to be taken to combat the cattle epidemic." The cattle ·question in Bengal is ~ 
very serious one. Even in ordinary circumstances the .cattle of Bengal are not 
noted for being strong. The bullocks are not as strong as those of the Punjab: 
neither are the cows as healthy as those of the Punja,b. The oow there hardly 
gives one seer of milk under normal circumstances. 

111:. If. K. JOIhi (Nominated Non-Official): You do not feed them well I ' 
Babu B&ljnath Bajoria: How can the poor agriculturists feed them when they 

cannot feed themselves or their families? I quite agree that poverty is the roo't 
cause of this evil and until poverty of the mRsses is not removed, substantial 
benefits will not accrue. But still it is our duty . . . . 

1Ir. Deputy Pr8lldent EMr. Akhil Chandra Datta): You ha.ve one. minute 
more. 

Babu B&ljuth B&jorta.: That will be sulPcient. Still it is our duty to take 
all possible steps to improve the cattle wealth of this country becaU1!e on it will 
depend the milk products and so far as vegetarians like myself are concerned, 
mIlk products are the only nourishing food that they can get, and this will im-
!,rove the apiculture of the country. I hope Government will, take steps to 
Implement the suggestions which I have made. 

'!'he BonOllr&bie Sir .Jeremy :B.&tama.n (Finance Member): By giving a finan-
ciat?1r monetary colouring to his Resolution the Honourable Member has made it 
necessary for me to reply, although it appeared in the course of the debate that 
Jl'I08t of the subjects on which be wished infonnation and wished to ascertain the 
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(Government's attitude were subjects for my lionourablefriend, the Secretary of 
the Education, ;Health and Lands Department to deal ~  1 persoIJ.aHy have 
very little to say and the half hour which would normally be available for me is 
far more than I would require, whereas Mr. Tyson could no doubt have spoken 
at greater length. However, Sir, the ResCllution ~  that a loan of RB. 10 
crores be raised. That in the light of what I said yesterday, the House will have 
no difficulty in appreciating, raises 110 difficulty whatever ~  our policy is, 
in p'!rsuit of our ~  to counter inflation, to increB:se borrowing to the 
maxImum extent 10 order to reduce .the u.bundance 9£ free purcpasing power. It 
is undoubtedly the case that to raise money in this way ha:s a salutary and anti • 

. inflationary effect. So I have no difficulty whatever in accepting that part of the 
Hesolution. . 

Now, again, it will'be clear from what Mr. Tyson said that the (Jovernment 
view with fullest sympathy all efforts to' grQW more food, and indeed to increase. 
milk products in the COU?try and they have been pursuing t1.lis matter. with the 
Provincial Governments. Mr. Tyson made it clear that .finance has not been tfie 
obstacle ,nil I oonfirm that. If only from the point of view of countering mflation 
it is neoessa., teT increase production, agricultural' as well as industrial whenever .' 
that is possible. The production of more food and more oommodities of any kind 
helps to improve the economic position. The Government are fully aware of that 
and they are anxious to assist in every way they can to mitigate the scal'city of 
the goods which the people require. In particular, in regard to food, which is an , 
absolute necessity of life, the Government are extremely IPlxious to increase pro-

• duction. They have threfore·, as has been ~  addressed the Provincial 
Governments. They hay:e been in close touch with them, and I do not think 
any Provincial Government has had any diffi'Culty on the score of fiQ,ance in 
pursping'any project which was ,capable of contributing to the ,end which We all 
ha'Ve in view, namely, the increased prOduction of food. 
_ As regards the beginning and end of this' Resolution, ~  the Govern-
ment are entirely at one with my Honoul:8ble friend the Mover 'of the Resolu-
tion. If any difficulty arises it arises from the phrase "earmarked for purposes 
of subsidising agriculturists to grow more food" . My Honourable friend, 
Mr. Lawson, pointed out the difficulty about tpe word "eannBrked". It is the 
usual salutary practice of Government finance that money which is received on 
the one hand goes into the common purse and money again is devoted from that 
oommon purse to various objects which Government approves and which are 
coqsidered desirable. It is not our practice to create . as it were separll,te 
ohannels of receipts running direct to expenditure, and it is clear that if that 
practice were m_ultiplied it would upset the whole basis of ordinary Government 
finanoll. Moreover, the' amount that you can borrow at a particular time is not 
necessarily a proper indication of the amount that you may wish to spend on any 
particular purpose, So that I do not like the word "ear marked" and again the 
11se of the word "subsidising" involves difficulties, The Honourable Member has 
given his Resolution an anti"inflationary title so to speak.' WeU, subsidies may,. 
in certain circumstance':t fail to be anti.-inflationary. In fact, they can even be 
seriously inflationary. '1'<1 take an example: supposing that. a small quantity of 
lldditional production could be secured by An entire1y disproportionate amount of 
additional finance, Supposing, say, that by investing 10 crores you produce half 

a P.X. 
a crore's worth of food; then that ~  have an inflationary effect; 
you will payout 10 Cloores and the addi£ional goods or additional food 

that came into existence 'would ~ so disproportionate, so inadequate that the 
resultant ettect would be definitely inflationary. 

My Honourable friend talked about subsidies in other countries and I think 
b. confused subsidies of· the type which he is advocating "\Vith submdie9 
of another kind. I am ,QSlt familiar with the position in America, 
hut I know what the position is in England. tn England it has.. bel'n 
deoided, as an anti-inflationary ,measure, to IIQbsidise the prices of ell6'enti41 
drticles of food. It was considered that if the Government, kept the prices of - . 
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wheat ,down to a certain figure by paying a difference to ~  producers, the eilecl; 
on the general price structure would be lIuch that in the long run the ~  
would be benefited by it, tna the economy of the country would ~  by 
it In the conditions of England that is UJldoubtedly a justifiable and sound 
~  It has even been sUjiested that that kind of ~  should be I'esorted 

to in India' and indeed tharPhave been certain transactIons Qj the' Government 
at times which have a;mounted to nothing less than ,the subsid,isation of food, 
Although we have been charged.in ~  House with attemp,ting to make profits 
,out of food, the fact of the matter IS that we have never mtended to do that, 
and if ever on any particular transaction a temporary surplus has emerged it has 
always been reimbursed to the area or the classes which contributed to that 
:surplus, _ But the other kind .of ~  ~ arisen ~  It, has happened that 
we have acquired food at a prIce whlch we did not thmk It WIse to charge to the 
.(;onsumer because of the effect it would have on local prices, and we have suffered 
losses by selling food at less than it cQst us. , That, in tlie conditions of lndia, 
could be a very expensive matter indeed; and whilst in principle I should be 
,quite prepared to see food subsidies adopted if it were practic!!,l...finance, I do not 

, believe that it is praQticable. .. -
However, that is all by the way, because that is not the type of supsidy 

which my Honourable friend had iri mind, and I think incidentally that the 
American subsidies which he was talking of, are also subsidies of the same kind 
as the subsidies in Britain; in' other words, what the American administration 
bad in mind was to reduce the cost of certain elements in the price level of food 
by direct subsidy from the treasury; and that was ~  curiously enough, by 
the farm bloc, which objected to any action which would keep down the prices 
of the products in which they were interested. The subsidies my Honourable 
friend has in minq are subsidies for the production of food. I am quite free to 
edmit that there may be circumstances in which it is desirable' to have resort to 
t'ubsidieS' of that kind, and in fact we do 90 and we are doing 80; but my difficulty 
arises from the fact that the Honourable member's Resolution, as worded, would 
bind us to proceed entil'elyby the method of subsidy. He woula say that all the 
money you raise. must (a) be earmarked and (b) be expended by the method of 
subsidy. Our. experience--and we have a certain amount of experienoe now in 
the grow-more-food campaign-shows that that is not necessarily the best way 
to use the money, After all, it mu,stbe, remembered that priees at the present 
time are very ~  and they in themselves provide a powerful economio incentive. 
It is true that there is scope for Government assistance; there may be . works, 
irrigation works, of a. kind to be carried out. which the a,griculturist himself without 
assistance might not be able to carry out; there is the question of obtaining 
manures and so on, facilitating supplies of certain requirements which the agri-
culturist needs in order to increase his production; so that there is scope for 
Government assistance; but it does not follow that there is always justification for 
G Government grant; or, where there is justification for 0. grant", it does not 
~  follow that that grant should cover the whole of the outlay required 
m order to finance the additional production, 

" So, I feel difficulty in committing myself either entirely to the metQod of 
subsidy or to fuR subsidisation in cases where the method of subsidy is justifiable. 
As one. of the speakers pointed out, I think it was Mr. Lawson, if you did raise 
a cenam amount of money for financing this 'object, it might well be that you 
?ould ~  use it 8S a revolving fund; you might get additional production started 
In ~  areas which would be able to repay at any rate part of the finanoe 
applied, and you might then be "able tcr use the money again for other purposes. 
I am not sure whether my Honourable friend the Mover of this Resolution is 
wedded to the full implications of all the words which he has used. As far as I 
am concerned, as far as the Government are concerned, they would, provided 
~  .'what I ?ave said is clearl" understood, have no difficulty in broadly accept.. 
mg a resolution of this kind. It is quite clear on the .one hand that we will do 
and are doing e!erytbing possible to lltep up our borrowing, and on the other 
hand, ~  are domg and we are prepared to do everything that is possible • and 
useful m order to grow mote' food;' and for that matter increase milk p"roducta. 

", . 
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as a part of the additional food productiou campaign. The only thing as I 'Jay 
that we canno.t precisely commit ourselves to is th. implication of the phrase 
~  for the purpose of subsidising". If the phrase used were "for the 
purpose of ,,"ssiating", then t should see no difficulty at all in Government accept-
ing this Resolution as it stands; but in any case ~  that Government's obiect 
and Government's present policy are sufficiently in line with the (ilbjects of the 
Mover of this Resolution, not to make· it worth while for us formally to register 
any diilerence of opinion. -

Mr. 1:. L. O. GwUt (Bombay: European): Sir, Mr. Lawson has olready 
statfod the attitude of t,his Group towards the Resolution as a whole.; there i .. 
therefore no need for me to deal with it in its general terms, except to reite-
rate t.hat We are generally in sympathy with the motives· implicit in it. I 
woulo like to connne my remarks to the emphasis that has been laid upon a. 
possible milk shortage in this countrl' I think it is not merely a possible 
shortage, J::>utthat there is a very great danger of there behlg a r.1ilk famine: 
in tbis country. There is, Sir, a world shortage of milk.' When humanit, 
goes to the assistance of . those who have suffered disaster, the first food that. 
is urought to the scene <If the disaster is milk. So when the oountries which 
are now in oc<!upation in Europe are liberated, milk will assuredly be the food 
which will be in greatest. demand .. I happen to know that even now it is. 
extremely difficult. to get milk products from outside India despite the fact 
that a very large amount of milk has been sent from abroad to the famine-
areas of BeRgal. I. understand my Honourable friend, Mr. 'fyeon, said that 
the provinces were very conscious of a possible milk famine within India and 
wel'e doing everything they can to meet this. To that extent I feel ... 

1(:. J. D. Tyaon: My Honourable friend will pardon me if I interrupt him. 
I du not think I referred to a milk famine at all. I was referring t<l bul10cb 
for liioughing. 
. "Mr. E. L. O. Gwllt: He was referring to cattle? 

Mr. J. D. TyaoD: Yes, cattle-bullocks for ploughing. 
Mr. E. L. O. Grit: I am sorry, Sir, I was not here when he spoke, ~ 

that was what I understood the Honourable Member bad said. This is :, point 
I am most a.nxious about, and I would suggest that the Honourable the-
Finance Member in consultation with the Honourable Member for Education. 
Health and Lands, micrbt consider subsidising the breeding of cattle, particularly 
with n view to meeti;g this milk shortage, possibly even the nrtificial inf.,('mi-

~  of cows and the rest of the proposals which I feel sure can be put 
forward bv' the Imperial . Council -of Agricultural! Uesearch. 

Thp.re ~ one other point. At the risk of repetition I would refer again to 
the ~  I made, when speaking on the food debate .luring the lhst 
Sesiliun. I wonder whether Government have taken the opportunity of study-
ing the system whereby ~  Afric.n and, I ~  also ~  Ar.gentine have 
of ensuring that the cultIvator recelves a fall' prlce for hIS gram. If some 
such system cotlld be evolved, as a short term plan and as a long term plan, 
whf'Tflbv the cultivator will be assured of getting a. fair share for bis grain, 
a Vftr; • great deal will have been achieved towards the success of the ··Grow· 
more food" campaign-and in meeting the increasing short,age of· food. 

Some Honourable .embere: Let the question be now put. . 
1(:. Govind V. Delhmukh: To start with. I will refer to the question of 

cattle. My Honourab1e friend, Mr .. Bajoria, has already pointed out the ~  
numher of. cattle that are slaughtered.,in Calcutta alone. Well, there are so 
mally other places where the army iii situated, anq it would not be lmreason-
able to suggest tha.t cattle on the sam,e scale are being slaughtered in those 

. place-II .also. A .remark fell. when I ~  to the Bengal Legislati:ve 
Council resohltion, from mv Honourable frIend, Mr. Tyson. -to the effect that 
if t.hflre is a ~  of ~  bullocks. it m,y be, and ~ toO him, it 
is, hecause the land ""under cultivation has increased. If the land under rulti- '. 
vaf.ion has increaaed it is your businesa to see that the land i9 cultivated; other-
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wise. what is the use of having increased land? If you want to have the area 
extended you must certainly "see that there are bullocks to pJoullh. I am 'ilIad 
that Mr. Gwilt. has emphasised that the dairy produce, milk products Il.&US' 
be subsidised. He haa used the word "subsidised". It will, therefore, 1.. 
a_ that what we are after, I am particularly after, is aubsidy. It was said 
that I am not for the long range programme, I am for tp,e immediate pro-
gramme. True'. It is a fact that Government's long range programme. 
have been able to achieve nothing. We have heard from the Leader of the 
Europp8.D Group a ~ big catalogue of things which were 'promised to im-
prove the condition of Agriculture and Agriculturists. And what are the 
achievements? Nil, or ~ small, insignificant. It seems to me then tba', 
if any Member' is not makmg any statement for himself but for the Govern-
ment, if he has given assurances not personally but on behalf of the Gov-
ernment, then the Government stands condemned for having made ~ 
and not fulfilled them. The indictment made by the Leaier of the European 
Group is a strong one and there' has been no defence on the part of the Gov-
erDlHbllt. I am for. immediate programme. 'Why? Because, ,if you do nofi 
grow more food quickly, people are dying and will die in Bumbers shortly. I 
say there should be an immediate programme, immediate relief. If th",re had 
been an immediate programme in, 1941,' so many people would not have-died in 
Bengal. It is because you are merely contemplating things, doing nothillg, 
forming reconstruction committees; rehabilitation committees, only to talk and 
not to do, that we have had this sad experience. You have sunk three crores 
of rupt'es in Bengal now and you will sink still more if you do nr,t, hurry up 
'mat.ter!;. Not only that. It is no,t only in one pl'ovillce, but as was admittM 

~  t.he floor of the Hou"e, Orissa is likely to meet with a sira.ilar diffieulty. If 
y&u go ,,,7' with a slow, long range programme, what will, you find? ~ 
famine, another heavy toll which deatp. will ask of the population in Orissa. 
Is that desirable? Will you follow that up with' another three ('rores of 
rupees? Will you follow a similar procedul'e there? Why don't you follow 
the procedure I recommend? Hurry up. If you sink ten crores, it may be' 
thai within a year you will be saving, eventually, may be 800 crores, which 

, you "'ilI have to sink if you follow the pace of a snail in carryillg out your 
programme. I want-Government t() hurry up matters. , 

Certain references were made that machinery should be imported, and, 
expl:mution was given that war is on. I am not very, keen on having J.ower 
~  Having regard to the nature of the holdings, having regard to 
the lIature of the ~ in many parts of the country,' power Inachinery would 
not he necessa.ry. As a matter of fact, we cannot carry on with, lor installce.' 
a troctor all the agricultural' operations that are carried on in America. It 
may he all right on a flat land, as in the Punjab or in Sind, but if you ~  and 
try tractors as I have done on my farms where there # are boulders, you 
CI!ollI'ot do much, you cannot do any other thing except ploughing. So, it is 

~  ~  keep this attempt aside., I do not want you' ~ spend Wly me.ney 
on ,unportmg machmery today but what I wilnt you to do 18 to "pend money 
now on manures, on seeds and to' help the agriculturist in several other waya. 
As a matter of fact, if you save the cattle, the agriculturist will be helped in 
the matter of manure ~ though artificial manures ,have their own advan-
tages, it is really the farmyard manure which is the general tendency to 
recommend.. Even for that purpose, you will be doing a great deal if you save 
the cattle. ' 

ThNl, ~ was Buggested that a ~  should be given by this Government 
by ~ a cesa on certain food products like the coconut. Cc,tton i. not food 
but mention was made of this. I think it would be a very bad policy to bUJlges' 
that the growers of ;owar and other food products should contribute to the deve-
~  of the f&nns to produ('..6 food by paying a ceSR. It hilS ueyer been ~  
In nny country. I have read a lot and I have not seen that done. As regards the 
nature' of the relief I am asking for, it is in the form of a ~  It has been 
said that it may Have an inftationary tendency. The argument is there bu\ I 
8ubmit it ia a very halting def8llee by the' Government. 'the ~  m87 
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be 'ht're but ~  facta are on my side-that' there is no inflation .. ,All the 
G?vernments, biS and small, have been ,doing it and they have been copying 
the example' se' by the United Kingdom. , I think Great Britain was the fu-s1 
~ etart this before America. America ufiled to give subsicly before the war 
,for export out aftE!r the war they started subsidising prodllOe ~  Dt-'eded for 
mai!ltaining the civii population "and ·army ill their own country. Subsidy has 
been very well ~ as having the effect of inducing the cultivator to grow 
the sort of food for winch you are pa,yiug a subsidy. It htu heen given in 

~  . countries for different purposes. For instance, in SOttle collntries, it 
has ueen givt'n Jor fattening sheep, for ~  sheep .• In other countries, for 

~  wheat and sO on. They se:ect an important item of food und concen-
trate on it and ~  the .£arlIlej to grow it. and he receives the subsidy. I am 
not prepared to acclij>t any argument to the contrary, when I seethe example 
that bas been followed by other countries. I am not prepured to accept the 
argument which has been advanced on behalf of the ~  in this -House 

'- by the Honourable the Finance Member. • 
It ~ been said that the econoniicprices are stimulaliing [orid that no 

8ubsidy· is needed. Now; Sir, subsidy has -a double effec.t. It stimulates the 
grower. It also. brings the price level down. You want price 'control. You 
want to bring down the prices. J am suggesting to you !l method of main-
taining an economic priee, a. price, which will, give a fair l'et.urn to the agri-
culturists. I am telling you to follow this method.' which has been· followed 
p, other countries. You wilt not follow that., On top 01 -this, you will cc..ntror 
the prices and br.illg them down to tbe level which you }Vant. I am afraid the 
Government policy will not in the long'run be , such &s to tmcourage tfle 
'farmU'fI to grow m9re food. Is there any guarantee that the priees of food-
stuffs will not go down? You must see that-the growers of food are stimulated 
to );row the 80rt of food or foods ~  you want. 

I have been told that they have done something in the nature of giving 
som.:: conuessional rates and the difference has -been paid but 1 hn ve never bE:en 
told how much concession has been given, for instance, in regard to seeds and 
other things. 

War time difficulties have been mentioned as one of the rtl8S0nS in t.he waf 
'Of the development of agriculture. I should have thought tha.t Jf there l,ra 
any difficulties this is the 'opportunity to remove them. I ("annot understand 
how ,t,his can be put forward as a plea on behalf of \!be Government. 

',"h8t is the difficulty in the way of the Government in accepting thia 
:Reso,lution. I have my own difficulty in eliminating the word . subsidy'. I 8m 
an agriculturist. I a1n the President of the C. P. and Btlrur Agriculturists 
Associlltion: I ~  presided over several conferences and after going through 
C. ~ and Berar, the one thing that I have found will really he to the benefit 
(If the 'agrj,u.:'turist is a programme of subsidy. I mayor l1Iay not !-f..1cceed 
in geutlng this Resolution accepted as it is but if the agricult,urist9 were to 
o(Irganise, themselves in the way they did in Amerioa, they would have their things 
in t.heir own way. 

'The lIonourable Sir jeremy Baiaman:., They have objected to subsidies in 
Amt'riQa, 

'Xr. GoviDd V, Deahmukh: I said they can have their own wa.y; They 
'WeT'J first of all for the subsidy. They got'the subsidy; Afterwards whel). they 
wanted prices to go higher up still afte'l' this subsidy was giV611, then'·they £laid 'N,"'. I say the agriculturists can have their own way only if they have 
agrieultural associations. If they can organise themselves in the way that 
the Hailway and Textile workers bave done, then -certainly a day will ('ome 
when the Government will have to listen to them. I have Bt'en what the 
attitude of the Government is. I BUPPO$e the Government }Vill go in the same 

~  it has been doing as it says it; has got at heart the 3esire to help the 
~  Enn if I were not to accept- the -elimination of ~  words 
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and phrases, it would'make no differen?e and they will all the same help the 
Qoriculturist though not as much, and ill the way 1 want. So far as I am 
~  I 'am not prepared to accept j;he amendment suggested. Sir, 1 
have finished. ' . 
lIlr Deputy president (M.r. Akhil Chandra Datta): The question IS: 
"Th'at this Assembly recommends to the Governor Genera.l in Council that, aa an, ~ 

inflationary mea.sure, a loan of 'len crores of ~  earmarked for ~  of 8ubaldlsmg 
agriculturists to grow more food and increase milk products be _llOW Boated. 
'£u(' motion was adopted. 

RESOLUTION RE DEBARRING OF GOVERNMENT ~  ELEC" 
. TlON TO PORT RAJ COMMITTEES. ' 

Sir Abdul Hallm Ghumavi (Dacca cum Mymensingh: Muhammadan 
Rural): Mr. Deputy President, I beg to move: .' . 
, "That this ASBeIJ;l.bly recommends t<? the Governor ~  m Council ~ ~ conlLi.tu-
tio)) of the Calcutta Port Haj Committee .hould be ~ so. as to. require Ita elected 
members to co.opt r. ~  who belong. to AlAm, but 18' reSident m Calcutta for the 
hme being." 
An Honourable Kember: You are ~  the second Resolntion in your 

~  ~ .• , 
The Honourable Dr. N. B. ][bare (Member30r Indian OversAas): You ('annot. 

do that. 4': 
Sir Abdul Balim Ghunavi: I can. I can move anyone of them I like. 
Mr. Deputy President (Mr. Akhil Chandra Datta): As tho) first Resolution 

is not barred, the Honourable Member must move it. 
Sir Abdul Balim Ghunavi: Very well, Sir. I move: 
"That this A8sembly recomm,juia to the Governor General in Council that Government 

'aervantsshould be debarred by law from .tanding 0.1 candidates for elected seata on the 
Port Haj Committees." 

Thf' constitution which prevails in the Oalcutta. Pprt Haj Committee give. 
the number of members to be 19. Of these 19 members, 6 art! fllected by the 
meluiJers of the Bengal Legislative Assembly and the Bengltl Council, 2 are 
elected by the Muslim members of the Calcutta Corporation and 4 are l'o-opted 
and 7 are nominated by Government. What tpjs Resolution seeks to do is 
that in regard to the 8 elected members, Government officia.ls should be. 
debllrred by law from standing for electioB. If the Memper for Indians Over-
seat! eannot see his way to debar them oy law, I would request him to consti-
tute rules in such a way that the Government officials do not stand for the 
membership of this Committee. It is only in Calcutta that the Governm",nt 
officials are allowed to stand for this election, thereby reducing the power of 
the clt'cted members of the Committee. These Government dncials in Cal-
cutta take side either with one or the other of the Shipping Companies. 
Propaganda is made by the Shipping Companies through these Government 
officials who are the members of the Port Haj ~  It becomes impos-
sible for the elected -members of the Comttlittee to fUllction 8S against the 
wishes of the nominated members plus two Government officials who have 
conle in us elected members. 

Dr. Sir Zia Uddin Ahmad (United Provinces Soutl'rern Divisions: Muham-
. ~  Rural): But these two members have got only two votes. 

~ 
Sir Abdul Bal1m Ghunavi: My Honourable friend was not in the House in 

, the beginning. There are 7 nominated members and these two elected Gov-
: ernment officials also go with them. This makes the <wnlber <.,f official 
, members 9. Now, there are only 10 members left. Sometimes one '>f these 
memhE'rs il'l absent. 'rhe 9 rema'ining members are the residents of Calcutta; 
: (lthers come from the Mufassil. -
I Now, the position of the Port Haj Committee is that it has to fight for the I grir:vullces of the Hajis against the Government, agrdllst the Shipping Companies . and against the' Provincial Government as well in regard to the provincinl laws 
that prevail there. Now, is it possible lor the two offieials who have come in 
as elected members to fight the Government? On the other hanel, what they 
do is that they take up the propaganda in favour of Government 'and the 
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·Stea.mer Companies. That is what is going on. 
Sir, I do not wish to take much time of the House, but l would like to 

give oue or two references in this connection. In thtl Rahim Committee 
nepe,rt, my Honourable friend, the Member for Indians Overseas, strongly' de-
precn.-ttld the officiale who stand for election. . -

Baba Baijnath Balor1a (Marwari Association: Indian Commerce): How do 
-they get elected? 

Sir Abdul BaUm GhuzDavi: By official influence. Tht'y exercise official in-
·tluence which others cannot do. The StaT, of India in its leader dated the 
12th December, 1943, referred to t1;l.e ensuigg election which is going to take 
place in Calcutta. I will refer to one or two sentences only. It I>aid: 

"TnOBe ~  who are known to 'be ardent advocaie. of the caul .. of ihe Raj pil-
grim. and are not hanJiicaPlled by being Government servante to effectively criticise and 
~ ~ ~  fight the Government to Becure the ~  of the mani-fold grievances of the 

HaJ pilgrims may be returned. Only those non-official persons who have the first-hand 
knowledge of the pilgrim affairs and who are able to fight out any 18111e with the Govern-

~  or the lI:uthorities and who have the. energy to carry on the multifarious dut.ies connected 
With the Hal should be cboeen to cODlltlt.ute the 'Haj Committee." . 
. Similarly, the StaT 01 India dated the' 7th of December 'pointed out in 
lts ~  . 

"No member of the Committee who happenl to be a Government servant can be expected 
to do jnltice to hi. pOlition aa such in maUera of vital importance for t.he Uaj pilgrimage 
in .geuel'!'l and t.h.ir exiaten('"1 in the Committee, therefore, becom.. ablOlutely fruitl_ 
and faW.... . 

As election was then arranged to take place in January the StaT 01 India 
again referred to the same subject and said:, 1 

"In a public body official inftuence ahould be reduced to the ~~~ and non-!>fticial 
lepresentatives .of the people Ihowd have all the powerl and responSibIlitIes veated In 'the 
:Board or. Committee they coDlltitute. :The Port Uaj, Committee ~ Calcutta !I !' publie 
institution but unfortunately the officials and the Government nommeel have In It a far 
.t.ronger hold than t.hey deserve." 

Tht!n it gives the number of the Committe'e ..and says that l'ractically there 
is a!l official majority as against non-official members. In the circumsta.uces 
I submit to the House that the Resolution should be carried and Government 
.. hould see that by law officials are prevented from standing for election. We 
bave 'no objection to their being nominated but the nomination should be 

_ l'estr.('ted to one-fifth and Dot more. 'l'he number of nominees is at present 
too many and should be curtailed. Officials should come hy nomination and 
'Should not be allowed to stand for election. Sir, I move. 

Xr. Deputy Prealdent (Mr. Akhil. Chandra Datta): Resol'Jt,ion nll)ved: 
"That tbie Ae8lmbly reeommend. t.o tbe Govemor General in Council t.hat. Government 

.ervante should be debarred by law from Itanding al candidatea for elected .. atl on the 
Port Haj Committeell...· . 

JIr.. LIlchaDd .avalral (Sind': Non-Muhammadan Uw;al): Sir, no, one need 
be surprised that I have got up to speak on this Resolution. 

The llonourable Dr ••• B. Dare: I am not surprised at all . 
. JIr. Lalchand KavaJol: I am glad. I support one part of this Resolution 

which demands that Government servants should not be allowed to stand for 
elect.ion to this Part Raj Committee. But I ~  another thing that-' thia 
should not be a ~  committee. It relates no doubt to Raj but membel'l 
of other communities should not be debarred from it. -, 

Sir Abdui Salim GhUDl&vl: . They do come by nomination. 
JIr. Lailch&Dd Havalr&l: Yes, but the Standing Haj Committee that is 

elected by this House doef> no1) contain uny Hindu Member or even one of au,. 
9ther community. I was \\"ond.:lring if there iB any rule or convention debarring 
tllE'm but I did not find any, and therefore a Hindu or anyone belonging to any 
(>ther religion should not be debarred from becoming a member of the Standing 
Raj Committee. On the contrary they will get much help from theBe mem6eis 01 
other ~  in looking after and joining hands in the ~  of those 
who go for the Raj . We find that in committees ~  with matters pertain-
ing ·to Hindus only our Muslim friends are elected or nominated. Therefore, 
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~ should be ~  ditlerence made in fonnini committees relating to Muslim 

aBaus, and Musbms should not have...a monopoly of membership in them. 
~  ~  President (Mr. Akhil Chandra Datta}: The Honourable Mem-

Ler 1S gomg beyon:d the scope of the Resolution and his remarks are not; 
lE.-Ievant. 

JIr. Lalcl1and Navalrai: Tha.t iI. my suggestion and if they do ~ agree to 
it 1 will not support them in this l'esolution. They should not make such 
committees exclusive or cOlllmuJ]'al one,s. 

Syed (J-hulam BhJk Nairang- lJ:!.:ast Punjab: Muhammadan): Sir, the 
Resolution is very simple and tbe1'e is nothing communal in it as was scented 
hy Mr. Lalchand ,Navalrui. The simple questiOn is that the Port Raj Commit;. 
tee of Calcutta is expected to deal with matters which concern the facilities 
and welfare of pilgr.ms undertaking a sacred voyage to t.he Holy land 01 
~  Naturally there are several parties interested in putting their ~  
.of view with regard to these arrangements. The shipping complUlies are one 
pnrly, the general public of the pilgrims are another party, the officials from 
til(" Government side w.ho are interested in the arrangements are another party. 
AE at present constituted, the Port Haj Committee of Calcutta, as my Honour-
able friend, Sir Abdul Halim Ghuznavi, has told us, is sO" composed that 011 
account of the presence of Illembers nominated by Government and-:of Govem-
mem servants who have got in through the door of . election, the majority of 
Dlembershipe. go to them, and the preponderance of such members really puts 
the representation of the public at. a discount.. 'fhat is the compla;nt. If Gov-
erlUllent. officials are to be in a majority and are to come by two entrances, 
l\():niuation by Government and election by a certain electorate, it is obvious' 

~  the popular point ot view cannot be urged and the grievancas which are 
fE-It by the travelhng public cannot be redressed to the desired extent and the 
llon-01ficial electe'd members C8.IllJot hll va an effective voice in the delibera-
tioD!>, decisions and recommendations of the Port Haj Committee as they would 
have if the official element consisting of nominated and elected members were 
not so preponderant as it. is today. I would submit that the request made by 
Sir Abdul Halim Ghuznavi is a very ~  one and I do not sse how Gov-
i!rument can afford to oppose 11 Resoiut·ion of ~  kind seeing that in Bombay 
and in Karachi the Port Haj Committees are so constituted that the elected 
pol)ular element is in a majority. Here also the elected popular element--the 
non-official element--should be in a majority and the officials of course who are 
nominated by Government are there to advise and asslst in solving the several 
problems ~  ~ before the Port Raj Committee in a ~  that they may 
not be deClded m Ignorance of facts and data and informatIOn which officials 
only ~ supply. For these reasons, Sir, very briefly stated, I support the 
}!.F)solutlon moved by Sir Abdul Halim GhuznavL 

BabD BaiJn&th BaJorta: I rise to support this Resolution. I have stood up 
for the reason, Sir, that. my ~  friend, Mr. Lalchand Navalrai, has 
said that he would like to have members of the Hindu community also on thw 
eommittee, and, similarly, on committees on matters in which Hindus alon ... 
are interested he wants members of the Muslim community to se"e. Sir, I 
do not agree with his proposal at all. In my opinion there is a very salutary 
convention in this House-and I think it is the right one-that matters which 
relate only to one community must be guided and controlled by members of 
~  alone. As Haj Committee bas got nothing to do with Hindus, 
I do not think Hindus should have any place on such committees, and it must 
be only manned by Muslims, and among the Muslims also only those who have 
got reverence for performing Haj-I mean, not the refonned Muslims. Fortu-
Imt.ely, there are not many reformed Mussalmans. 

All Honourable Kember: Sir Abdul Halim G)lUznavi. 
Babu BaiJnath BaJoria: He is a Bllnatani M"ussalman r 
AD BOIlourable Kember: A new definition of Muslims. 
Babu Bailnath Balori&: I will say that this committee should be manned 

onl;v by Muslims hnvil1/l' religious views so that they can provide the maximum 
.rrlt)'unt of facilities for Haji!. 
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.in the sam", way, 1:)1r,-1 Wuuld also plead and request the MuslimM:embers, 

of this J:!ouse that ~  should not taKe ~  part and go into committtles· 
in whicrh Hindus alone are interested. I am very sorry to remark tIiat this salutary 
COllVE'ntion was not observt:J in' the case of Hindu Coddication Intestate ~ 
put 1 hope that when the Hindu Marriuge Bill comes up before this House,. 
members of the Muslim League l)arty wul not take acth'epart in that and 1 
will appeal to Muslim Members that they should not have any concern with it. 
It concerns Hindus only-it does not ~ MuslllllS in any way-and 1. 
would humbly appeal to the Leader of the Muslim League Party that they 
should wash their hands clean oft that B.ll and should not ~  on the .Sel!,ct 
Committee of that Bill. If they would do so, the Bi!l will naturally be moufdl\d, 
by the opinions of Hindu Members alone. 

Then, Sir, while I am very glad tliat facilities are being giv'en for Raj to, 
members of the Muslim community, I very much ~  that. fac:lities are Dot, 
-given to members of the Hindu community . 

.An Bo1lour&ble •• mbitr: There is no committee for Hin'qu pilgrims. ' 
1fawablada . K'Uhammad Ltaquat .Ali KhaD (Rohilkund and Kumaon Divi-

sions: . Muhammadan Rural): The only facility given is that llajhas been, 
stopped.' . 'd' f 'l't' f H' d .abu Baijnath Bajoria: Government IS notprovi ~  . aEII les. or m g. 
pilgrims in the same way as they are doing for the MuslIm commumty. 
. Kawabzada ¥uhammad Llaqut .All lthan: Tiley: are not 'giving any facili-

ties . 
.Babu Ballnatb Baloria: I am referring now to a particular instance where· 

people have to embark at Calcutta and go to Ganga 8agar, It is Rot overseas,. 
but about 50,000 people go from Calcutta to Ganga Sagal' and still very ~  
or absolutely nothing. is being done for the cornfortof these ~  eIther 
at the port of embarkation or at Ga!lga Sagar ~~  I have been there ~  
and I was thoroughly displeased WIth tbe prOVIsIons that were made. WhIle 
Government is giving every fability for the performance of Raj, they, unfortun-
ately, stopped the pilgrims from going to Ganga Sagar last year and the year' 
bdore last, 

Sir Abdul Ba1im Qhumavt.: Not the Government 01 India; it is the Pro-
vincial Government, ' 

Babu Ba11nath Balorta: After all, Provincial Government gets-directiona' 
from the Central Government, I think. Government would do well to ~ 
members of both the communities in performing their ~  jlilgrimages and' 
afford them every f!lcility so that they may have ~ face the .least inconvenience .. 

Syed Qhu:lam Bhik Xairang: . The question 'may now be put. 
Mr. K&Uaah Blbarl LaJl (BhElgalpur, Plll'IJea and the Sonthal Parganas. 

~  : Sir, I support the Resolution. I 'will only say a few 
words from the nationalist point of view. I agree \\.:ith the Mover of the. 
Resolution that there should be no more seats for-the Government servant. OD 
the Port Raj Committees. I support this, and I may tell the Government that 
if they accept this, they would be doing rea! service to the national cause, ~ 
unfortqnately, they have up till now forgotten the princjple of how to lielp ~  
nation in the right way. Generally, it is said that Government servmts are 
neutral in the mutter of religion, but I think it would be better in the interest. 
cf their own institution if Government servants were ke'pt alOOf from thinking 
communally or religiously, Government may not be conscious-or ~  
may be doing it consciously-that eVtln in this way. in the name of religiou. 

. r,eutrality, some persons are let loose to think in their own way, and ~  
~  do harm to the nation. I may say that although they may not be con-

llcioUB about that, but all the same they are doing harm and they ","ould 
appreciate this ·if it were only.possible for them to realize tha.t there 'was a time 
in the history of England when Queen Elizabeth of England did ll2t even think 
of marrying because in cal\e she married a consort of one community she would 
~ ta1!:en to belong to that particular religious community' and that feeling she 

did not like to see amongst her nationals and it was for that reason that ,she 
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remained tulIXl&l'ried' al! ~  Here 11. is not 'possible for a Uovernment ser-
vant -to, bep even aloof frOlp any religious ~  and from such' bodies. 
We may have another example in Emper5>r Akbar, who, in order to create the 
4 impres'sion in his subjects that he had not got any predilection for 

1'. M. any religion, followed Din-i-Elahi. '£hat is t(>.say,· he was following 
. ~  the religion of the Hindus nor of the .Muslims. - . 

[At,this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed 
Ule Chair.] , . 

These are the examples set by good ~  of the past, and it oan 
be argued here for the best guidance of this Government that they should also 

.adopt Bach policies and they should not rftlow their servants to identify them-
selves with any religious or . communal bodies. That, will surely be In the 
inttlrests of the administration itself and in the interest of 
the nation. We know that we are suffering too mucq from 'such 
t;hings even at present. It is often a matter of, oomplaint before the Govern-
ment that Government serVants do take sides in the oommunal matters. And 
it must be fresh in your memory that a constable shot dead a boy belonging to 

,8 community other than his own in the ~  surcharged atmosphere of 
'Gawnpur during the oommunal riot. Perhaps ~ -coniStable might 'or might 
not have been tried. But when. those who are, still higher placed indulge Ul' 

,communalism. or help irt surcharging the atmosphere, do not realise the:r res-
ponsibility, how much less the slmse of l'€'sponsihility must be that of a oon-
~  You can ~  ~ ~  how .much ~  you are ~  for .keep. 
mg up a trend of thmkmg thnt may gam ground Jll the country-; and eonsClously 
<lr unconsciously it is on account of such attitude of the Government in .allow-
il1g their servants to identify themselves with the,s.e religious bodies that the 
atmosphere of the country issurcbarged with the virus of comm\lnalism, and 
it ill from this point ~  view that I beg to support; this Rewution and I wish 
that the Government might adopt it in the best intere.stS of the nation. 

The Honourable Dr. N. B. Dare: Sir, the prpposal made..m this reROllltion' 
wants, that officials as a class should be statutorily debarred from serving on " 
public body like the Port Haj Committf!e. I understand in Bombay and in 
Karachi there are no officials elected on these Committees, but they are elected 
on the Committee in Calcutt.a alone. So this, Resolution really affect. :>n1y' 
<lne place, Caloutta. . 

On principle His difficult to justify the exclusion by ~  of such election. 
Raj Committees are not political bodies. Consequently, Government servantl8 
wh? represert'l; an enlightened section of the Haj-going public should not, I 
bel,le.ve, be deprived of this opportunity of rendering public seryice to their com· 
mumty. 

Syed Ghulam Bhlk NatraDg: Even whelil the community does not want it! 
The Honourable ,Dr. N. B. IOlare: Government servants can be' elected to 

those bodies by the permission ()f the Local Governments. So \ Government 
1!ervants stand for election to those bodies with the approval of their Govern-
ment. That is the position. 

Sir Abdul Halim ~  Approval or permission? Do they take permis-
sion of Government before t.hey stand for election? 

The HOllOl1rable Dr. N. B. Dare: Ths't is how I understand it, I am open 
, to correction. 

Sir Abclvl Ha.UmGhuaavi: In this case they do not take 'the permission of tho 
Government. 

The HQJ10Ufable Dr .•. B. Khare: I said I 110m open to correction. Muslims 
"when they are elected there, they are not elected as Government s&rvants but 
8S devoted Muslims. , . , 

i Sir MUhammad Yamin Khan (Agra Division: Muhammadan Rural): 1'hd I doeIJ nr}t change the ~  They are still Government servants. 
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. ~ ~ Dr ••• B. ~  I take it ~  they repre8ent. the Haj: 
pilgrime a8 Muslin;1s.. They say ~ ~ ~  are Muslims first and everything elae 
afterwards. And It IS clear that It IS difficult to make such a law for one cit, 
of Qaleutta. 

Sir ~  lfaU:m ~  It is not a question of Calcutta. I said by 
conventlon,"there IS no offiCIal m Karachi or Bombay. The law would be. for 
all lndia and not for ~  

The HOOoUl'able Dr .. B.  B. Dare: Well, hard cases make bad law. 'rhea 
to imp.lement this proposal, ~ ~  another door. open. It. can be done ~  
amendmg the rules, but under eXlstIag anangement.s, rule-making powers undet: 
the Port H;aj Committees ha.ve been vested in the Provincial Governments. 

Sir Abdul Ha.Um Qlium&v1: The Rahim Committee definitely decided .  .  • 

Mr. Preal.clent (The Honourable Sir Abdur Rahim): The Ronourable ~  
8hould not interrupt. . . 

The ~  Dr. 'If. B; nUe: All right; I will give,in. 
(After a slight pau •. ) 

'. I grant that the Rahim Report was against the practice of officials standing 
for election to these Committees. But I do not think G:overnment has accepted 
all those proposals nor is it bound to accept them. 

(Sir Abdul Halim Ghuznavi stood up in hi. seat.; 

lIr. PnIld8llt (The Honourable Sir Abdur ;Rahim): Order, order.The ;Hon-
ourable Membet ~ go" on like that. 

The ~  Dr.B. B. Dare: Although I am not in favour of this pro-
posal I shall forward to the Provincial Governments concerned a copy of this 
debate and I will leave it to them to take such action as they deem fit in the 
light l)f local conditiops in Bombay, Calcutta or Karachi. With .hia assura.ace 
I hope the Honourable Member will withdraw the Resolution. 

Sir Abclui Ha.Um Gbumav1: How can they take any action for Karachi or 
Bombay? 

The Honourable Dr. B. B. lDlare: I said all the three. Then, Sir, a friend 
has raised the point of Hindu'"nomination to this Committee or "ice "tlT,a. 1 
won't go into this controversial matter but I will make a statement that there 
it! a provision in the rules governing the Standing' Raj Committees made hy 
the Department that five Muslim Members should be elected from"the Assembly 
and two Muslim Members from the Council of State. So that is that. 
Then there are certain Don-Muslims on the Raj Committees. The position 

is that these nein-Muslims are official members on, the Port Raj Committees 
who have been nominated by the Governments of Bombay •. ~  and Siud 
in their official capacity. - . 

A reference has been made about difference of treatment given to the Hindu 
pngrims  and the Muslim pilgrims. It is absolutely an illusion. It is a mis-' 
understanding because the Raj ~  stands quite apart from all the .)ther 
pilgrimages. It is a pilgrimage in which pilgrims go overseas and it is a central 
subject, while Hindu pilgrims do not go overseas, and {t is a ~  
• 60 my frienel, Mr. Bnjoria, "bould take his grievances to the Bengal Government, 
if he has any. . 
I might make it quite clear that I will forward the debates in t.his House to 

the Bengal Government and I hope that with this assurance tbe HonourRble 
Member will see his way to withdraw his Resolution . 

.. Sir Abdul Haltm GhullDav1: Sir, the Honourable Member for Irylians Over-
BeBS . will do well to get hiB SecretRry posted with all that has been said in tb« 
Rahim Committee report .  .  . 
"  . The ·Honourable Sir Sultan Ahmed (Leader of the House):. There is no Rahim 

~  there ill B Rahim Report. 
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BAr .A.bcl1Jl Jlal1m Clhumav1: 1 have read the report very carefully and one of 

the recommendations is that a.llruie-making p()wers should be taken over by the 
Government of India.. . • 

The Boaourabl. Dr, .•. B. Da.re: I have already said that I know the Report.. 
-I have read it; O'overnment have gone through the report and Government 
have definitely said that they are not bound to accept all the recommendations. 

Sir Abdul Balim Qhumavi: I am not questioning that; but may I-point out. 
the facts? 'fhe Rahim ltepbrt stat.ad, first, that the Government of Indla should 
take over aU the powers of the .Provincial .Governments and bring the powers. 
into the hands of the Government of India, because it is· a central subjeot. 
Then also he proceeds that this ~ -  power ~ various provinces. 
under which they make different rules, should be taken. away, and the Central 
Government should make unif<1rm rules for all the provinces. That report was. 
considered in the Central Haj Committee and that recommendation was accepted 
by ~ who was then presiding; and lll.ter OD" when we met at Bombay 
in last -May, this ~ thing came up before the meeting-Mr. Aney could not 
preside, but M;r. Bozman presided, and he accepted that, that the Governmeilt. 
accepts the principle that all the rule-making powers should be now vested in. 
the Government of India. I want the ,Honourable Member to implement that;. 

. let. them make the rules for the three provinces uniformly. That will 'Jettle 
the matter once for all. 

Then, us regardll the rule-making power, preventing an official from standing, 1 
would say this. Out of the 19 members-when the Deputy President was"in 
the Chair 1 gave him the constitution of these committees-7 .. members are 
nominated by. the Government, 6 are elected by the Bengal Legislative. 
Assembly and Bengal Council, 2 by the Corporation, 4 are co-opted. But- by 
nominating 7 members straightaway you bring the elected number down to ~ 
and' of ~ 12, four are co-opted and who knows whether Government officials.-
may not..be co-opted? If at least two of' these are elected, it would be 'lomE! 
good; unless the elected members Cfon get two at least out of this 4, they cau 
do practically nothing at all. The p.ollcy is that the Government officials should 
be there to protect their v",sted interests and they always oppose anything 
which goes against Government; that is their function on these ·committees. 
and 'that is what I want to prevent. It wall not the intention of the Ulgisld-
ture; also it was not the intention when' Sir Fazl-i-Hussain brought in ·11es& 
Raj committees, that the Government officials should predominlite there. In 
this case they are predominating in Bengal. Some rule or some method has to 
be found that they may not stand and swell their numbers out of the 19; and 
thus defeat the object for which this committee was formed. I hope that the 
House will carry· this ~  

. 1Ir. PresideD' (The Honourable Sir Abdur Rahim): The question is: , 
"That tbia A81elllbly recommends to the Govemor Oeneral in Council that .Governmenfl; 

lenanta ahouldbe debarred by ~  from .tandiDg a. candida.... for elected .eat. on th .. 
'ort Uaj Committee..·· 

The Assembly divided: 

AYES--22. 

Abdul Ghani, Maulvi Muhammad.' 
Abdullah. Mr. H. M. 
~  Ali. Mr. Muhammad: 
Bajoria, Bahn Baijnath. 
Chattopadhyaya. Mr. Amarendra Nath. 
Choudhury, Mr. Abdur Ra,heed. 

~ Clhoudhury. Mr. Muhammad UuuaiD. 
Dam, Mr. Anam!'a Mohan. 
Datta, Mr. Akhil ~  
Deahmulrh, Mr, GOV1nd V. 

. Euak Sait. Mr: 'II. A. Sat.bar Ii. 

Fazl-i-Baq Piracha. Xhan Bahadur Sheikb. 
tlhuznavi. ~  Abdul Balim. . 

_ XRflalb Bihari Lall, Mr. 
T,alchand Navalrai, Mr. 
Liaquat. Ali Khan, Nawabzada Muhammad_ 
Murtuza Sahib Babadur, M"ulvi Syed. 
Nairanlt', Syed Ghulam Bhit. 
Rant Singh. BH"dar. 
Siddique Ali Khan. Nawab. 
Yamin Khan. Sir Muhammad. 
Zia ucrdJn Almad, Dr. Sir. 

.. 
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Ahmad Nawu Dan, 'loltJor Nawab Sir. .b..rilhnamoorthy, Mr. E. S. A. 
Ambedluir, The HODOw:able Dr. B. R. Kuahal Pal Singh, Baja Bahadut. 
Alizul Huque, The Honourable Sir M. Maxwell, The Honourable Sir Reginald. 
Benthall, The HODomabla Sir Edw&I'd. Mudaliar, The Honourable Dewall Baha· 

. Bhagwan Sabay. lh. dur Sir A. Ramaawami. 
Caroe, Sir Olaf. - Ogilvie, Sir Charllll. 
Daga, Seth Sunder LAll. Piare Lan Kureel, Mr. . 

. Dalal, .Dr. Sir Ratanji Dinnaw. R,aisman, The 'Honourable Sir Jeremy. 
~  Singh, Sardar Dahadur Captaia. Roy, The Honourable Sir ~  
~ -  Khan Dahadur Sheikh. Shahban, Khan Bahadur Mian GhulalR 

Haidar, Khan Dahadur Sham.uddin. Kadir Muhammad . 
. Imam, Mr. Saiyid Haider. Spence, Sir George . 
. Iamaiel Alikhan, Kunwer Bajee. Sultan Ahmed, The Honourable Sir . 
• J.wahar Smgh, Sardw Bahadur Sardar Thakur Singh, Capt. 

Sir. Tyson, Mr. J. D. 
Zahid HUlain, Mr . 

.Khare, The Honourable Dr. N. B. Z M S R Th t· loman, r. . . 
e roo Ion wal ~  

£RESOLUTION HE REl<'ORMS ?OMMITl'EE FOR BA;LUCHISTAN. 
JIr. Prelident (The Honourable Sir Abdur Rahim): The next Resolution is 

'in the name of Maululla Zufar Ali Khan. He is absent. 
HawabJi&da Kuhammad Liaquat Ali Khan (Rohilkund and Kumaon Divisions: 

~  Rural): 1 have been authorised by Maulana Zafar Ali Khan to 
,UlOve tho,t Re.solution, Sir. 

Kr. President (The Honourable Sir Abdur Rahim): Very well . 
. Xawablada Kuhammad, Liaquat All KhIlJl: Sir; I· beg to move: 

"That this Assembly recommend. to the Governor General in Council to appoint imm .. 
·diately a committeI') with a majority of elected Member. of the Central Legillature on i', 
. to recommend 8S to what .tep. .howd be taken to ulOciate constitutionally the people of 
Baluchiltan with the adminiltration of the province on .imilar line. loa in other provinc .. of 

. Britilh India. '_' ____ _ 
This is not the first time, Mr. President, that Baluchistan and the plight of 

·the people of that unfortunate province have come up for c.onsideratien before 
: this Honourable House. \ In 1939 II. resolution was moved recommending to the 

Government to -give BaluchiAtan provincial autonomy, or, in' other words, a 
'constitution. similar to that which is being enjoyed by all the other provinces of 

~ India. Then again in 1941 a cut motion was moved during the budget. 
"Session asking for the introduotion of provinoial autonomy, On both these occa-
~  the spokesman of the Gov('mment put forwsrd ~ pleas. against The 
"immediate introduction of reforms like the ones that are bemg enjoyed by [he 
'rest of India. I shall deal with those objections in the latter part of my ~ 
This time tlie Resolution has been drafted in a fonn which might. be acceptahl€' 

-to the Government. It asks the Government to appoint a committee to enquire 
'into the whole administration of 'Bnluchh;tan and find out the oonditions under 
which the people of that province are living. nnll to suggest wbat meap\lf€'s t:nn 
'be taken which would Iffi!;ociate 'the people with t,he administration of :.hat 
province. . '. . 

Sir, Baluchistan has got an are8 of 1, 84:,688 square mIles; the total popul,... 
t10n of BaluchiRtan, including that of the State.s, is 8,68,617. The area of· 
what is called British Baluchist8n and the Agency area is 54,228 square miles, 
and the population of this are8, is 5,84,781. Last time when We discussed this 
maUer the Hononrable the Secretary for External Affairs stated that ~  
'BA.luchiRtan hnd a population of only about 2 lakhs, and he excluded what i!; 
enlled the Agency area from the British Baluchistan proper. To my mind 1,here 
does not Reem to he any justification f?r mnking this distinction, I\nd I would 
refer thiR Honollrnhle House to the CtmSllR Report. of 1981, Pltrts I nnd H. 
'Volume IV, page 3. If my Honourable friend, the Secretary, would look at the 
remarkti thRt have been made in this report, he will nnd that the report does 
not make anv diRtinc.tion between what he chooses to "call proper Brit.ish Bnlur 
chismn and the Agency Area. The report SRY8: . 

"The oistinction lmtween British Baluchistan ano A\tencv territoriea il. however, only 
. nominal. For practical purpoles they are one Rnd the eame." 
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.. Therefore, these two that Ilore oUt! .and the 81l.me do deserve serious ~ 
tion on the part of this tlonouraule .House. 1 nope tne H.onourl.lble the t)ec-
zetary will not come forWard with this argument that proper British Haluchl'i' 
tan has ~ a population of only two lakns, because trom the Governmen, 
.document Itsidt 1 ~  tllll.t the Government themselves do not lihink 
that there is ~  such disuncuOll that tJoth these areas could not be treated '11 
~  

~  Baluchistan came uuder Brititih rule about 6l:or 70 years ago and [ 
think 1 am not exaggeratini when 1 811.Y-that the' conditions tJhat prevail in 
.that province are mediaeval. The system of Government which is being prac-
tised is feudal Ilond-the people ~ not treated as human beings but as so many 
chattels. The people tl£ Baluchistan, Mr. President, have no civic rights. They 
have no elected ~ or district boards. An Act was passed in 1800 
Miving 'Quetta a sort of a municipality. In 1890 it was laid down that tbwi 
will be ,certain nominated persons on the municipality of Quetta. It is nearly 
50 years now and still the DlWlicipa:lity of Quetta is being run by nominated 
personnel. It shows callousness on the part of the authorities not to associolt.e 
the people with the administration or even their own city. The s!l-nitary condi-
tions in the town are deplol'able. The roads in the city of Quetts. have 'not 
been touched for the last 10 or 12 years and ,the reason is. obtious. Thos9 
Honourable Members who adorn 'the benches of the municipality of Quetta havE' 
beeD iitting there a8Dominated members in some cases for the last 86 yeRN. 
They have no electorate ~  face. They have no one before whom they have t.o 
answer for the inconveniences which ~  people suffer. TO,my mind, Sir, ~  i, 
a very serious blot on the British administratlion of Baluchistan that 'after' 00 
or 70 years they have not even introduced the primary local. self-government in 
that province. There Bre no district boards. One has never heard of such" 
thing 8S district boards in Baluchistan. Now, Quetta is a big town. It has 8. 
, population, if you include the popula.tion of the cantonment also, of over 60,000. 
The population of the Quett8. town itself is about' 85,000 and. yet it has not ~  

cyen an elected muniCipality. People' in Baluchistan have no civic rights )f 
any kind whatsoeyer. So much for the civic rights of the people. 

Now, let me teU you the telTible laws under which the people of Baluchistan 
are being governed. There are no proper courts. They are being governed '>,. 
Frontier Crimes Regulation and customs and I would just like to point out to 
this Honourable House as to· what are the provisions of law and what, are these 
1lustoms under which the people of Baluchistan are governed. . My. Honourable , 
friend, Mr; Knzmi, })tit certAin questions to the Government on the 8th November 
1943. He asked:' , 

"Is it or is it ~  a fact that decrees for the priee of th .. pen"n ~  a Baluchi widow in 
favour Of. the r,elatlves of ~  lormer husband are palled agaill1lt ~  lecond husband under 
fhe Frontier Crimes Regulation! ' 
I. it or is it not a fact. that a divorced B'aluehi woman after divorc .. i. lold against her 

conlent to any other"'m!,n by her fgrmer husband. and that if the woman doel not rna 
die purchaser '!ond marnes another-perlon, then money decree. for het price are Iss'd b1 
thed Court, ~  hushand of her own choice in favour 01 the unsuccessful ~  
un er the laid llegullitlon!· .' r 
Is it o.r is it, not ... fact that if a Baluchi girl after the appearance of si nl of b' 
~ her 1I'.lfant-age Nlkah cancelled ulJder the law through a civil court ~ th ~  ~  

!If ~  option of puberty and that the husband get. decrees for th .' f he exercise .. 
"111 hil favour palsed by Political Court. against her MCond hu b  : price 1°1 er ~  . 
and a1110 gets a decree for damalt!!. f th b  h f s an S8 we al guardIan 
tbla Wotani) from the city of the ~  and ~ ~  cdultom, ~  orders for expulsion 
Is it . 't f e- n are pUIIt! 

&S Laft 80:::-bl ~  act that even before the birth of a Baluehi Ilirl, whir.h is terml'd 
the Political ~  ~ ~~  ~  lale and ~~ ~  tAICe place. and that 
of their persons,", se agreell)en.. pa, •. decreea.,of the prico :r. lfb· ad·' !,oshluh (Nominated Non-OfficiAl): That is ~  

awa I a  - &mmad Llaquat AU lDw1. Th 1 '  ' 
WAS:' "nis a fact that the prActices akin' to those e ~  Oaf dthe ~  
An HODOurable Kember: Shame, men lone 0 eXIst . 

lfawablada J[uhammad Lfaquat All Khan: Now I  . 
Government that Jays any claim to ci"i1isation sho .. ld aU"oRk ~  ~  ~  

l4J w IIlgR IHe t lit t.o 
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happen in &Ily part which is unaer its rule or under its ~  This to. 
my mind, is the darkest blot on the Hritish administration in tbts parli of' the: 
country. 'l'hese are the 10nqs of laws under which ~  people of balUchistan. 
are being governed. . 
Sir, since 19B:i, civil judicial courts have been established in Quetta &Ild thera· 

again a distmction has been created that any crimes that are committed in wha.t.. 
ia called the 'A' area are tried by these judicial civil courts and the crimaa. 
eommitted in the rest of the B.alucbjstan province are tried by jirga. In a 
moment, I shall deal with the kind Of justice that is meted out by these ~  

As far as the trial in these judicial courts is concerned, my information is. 
th.at the officials who. dispenBe justice on, behalf' of His ~  KiDg - ~ 

VI, Emperor of India, are those who hll.ve no knowledge of .law, 
Sir Olaf Oa.roe (Secretary, External Aftairs Department): I was one of them .. 
Hawablld".uhammadLlaquatAll Khan: Out of 12, there are4.who know: 

something of law and since my friend has interrupted me, I am forced to say 
something which I ~  want to say. The Judge of that province is a gentle-
man in whose acadtlmic qualifications column is written "oot known". He la-
the person'who is in the position of next to the High Court in ~  other province. 
I did not wan. to mention this fact because I thought that by 'generalremllrks" 
it would be 'sufficient to prove as to what are the conditions under which law 
is administered in that province, but. I have been prdv-Oked by ~  ~  
friend, the Secretary for External Affairs. I personally never like to ~  
any persons individually. Now, Sir, this is the condition 8S far as the JUdiClllr 
courts are concerned. 4i 

Let us now examine as to the type of justice-tbat is being dispensed by these 
Jirgas under the British Government in this country. Sir a 'Jirga.' means a: 
body of elders. At one time these Jirga8 comprised of heads of the various tribes. 
But later on a change came over the system and the Divisional Officer for the-
'useful''-services ren.dered by individuals .in that locality nominated them as 
members of the Jirga. Many of these gentlemen are persons of no position Ol". 
status. Many of them are those who cannot even sign their names and yet. 
people under this system of Jirga are sentenced to death and those who ~  

them to death put their thumb impression on the decrees that are passecl 
against these unfortunate people. 
Sir OW Oaroe: I think my lfonourable friend said that these Jirgas paRS 

sentences of death, That is not the case. The maximum .sentence that can' ba-
passed on a Jirga finding is 14 yean!, 
lfawabzada Kuhammad tolaquat All Khan: I think. it :would have be'3n 

better if those unfovtunate people were sentenced to death than to be confined 
in those terrible prisons for 14 years: As a matter of fact, I was-giving-the 
Government mQre credit than they deserve. In these cases, release by means. 
of death is better than living under the terrible conditions in which these unfor-
tunate people"ha.ve to live in jails. Anyhow, my'Honourable .f'1end onl;v objected 
to the nature of the sentence and ha.s not objected to the type of the judges 
wh6 pass these sentences or to the kind of l,.wB under which the people are-
govemeq.· , 
_  • ~  8mt Singh (West. 'Punjab: Sikh): Or the kind of justice that is aa-
mmlstered. .' , 

. ~  Muhammad Llaquat All ][han: Now, Sir, let me tell you ... hat 
18 happenmg actually. As a. matter of fact, there are several cases but I have-
'got one case' here and. I have very little time at my disp09Ql. Here is one 
~  ~  of ~  ~ of justice that is meted out. by these Jirgas. A minor 
gIrl was given m marriage ~ her father. When the girl beeame of age, «he 
refused to go to her husband s home. The father was 88ked to persuade' her 
but he refused to coerce her. No,,", what happened? What 'Was the off n f' 
th! father? He is now rotting in the Pishin jail for the last six month:. ~ 
Inlilt ;vas that he refused to. ~  his ~  to go with 8 n,an with whom 
ahe did not ~  to go. Thls IS the type of justice that is being meted out. 
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Then, I heard of another case. ,A woman was raped by a man. It' happened 

in what is called the 'B' area, which means that the trial was to take place 
before' the Jirga. These wonderful ~  with great legal knowledge and 
decent feelings found that the woman ~ raped, ~  instead of ~  the 
man they punished the woman. They said why did she allow such a thmg to 
be done. Now, Sir, I ask you: can lhis Government really feel proud when 
things like this happen under the Union Jack, of which they are always very 
Droud. , 
• Last time it was stated by my Honourable friend that people there ,are very 
happy. The Sardara do not want any reforms; they are perfectly satisfied with 
the type of Government under which they are living. And therefore the Govern-
ment would not be justified in intrg.ducing any change as long as the people were 
satisfied. In other words, the Honourable the Secretary's contention was that 
it was not the concern of the Government whether the laws were really severe; 
whether they were just' or whether they were not just as long as the people did 
not raise their voice against them. How can you expect the, people, down-
trodden as they are under these severe laws, to be able to raise their voice. 
against it? How can you justify the continuation of this kind of administration 
in any part of India? Did the people of India want to give up Satti? Did you 
not force them to give it up because it was a cruel custom? If Y!lu had lef1l 
everybody to do all he liked, then I daresay things in India would have been: 
quite different to whl\t they are now. 

Now, Sir, let me teU YOll that inspite of all this a great awakening has come 
over the people of Bnluchietan. The Government always come forward with the 
Ilrgument that the Aardars and the Chiefs who hold greRt influence in that pro-
vince will oppose the introduction of any kind of reform in that area and there-
fore the Government do not feel justified in doing something which might annoy 
these mighty SardarB. But, Sir, let me draw the attention of the Honourable 
the Secretary t.o nn Address which W::lS prellented to- I.ord Linlithgow when he 
visited Baluchistan aR the Viceroy and Governor General of India. The address 
was presented by these very Sardars and Chiefs, Bnd what did they say in that 
addrelJs? 

They said: 
"We feel that our Iteadfalt loyalty entitles us to.. poeition equivalent to the other 

Governor's provinces of India instead of that of a minor adminiBtration. A beginning may 
kindly be made bv granting representation at the Centre. We therefore pray that due notice 
ma:v kindly be t.aken of our desires and aspiratiolUl in thiB I"Npect." 

This is what the sardars nnd chiefs themselves represented to the then 
Viceroy and Governor General of India. and my submission is that even if the 
lIard,rs and chiefs objected to it, as long ItS that portion is in British India it 
is not the sardara whose voice must prevail but the voice of the people that 
should prevail, and it is the people of that area that we should consider,-lakJas 
and lakhs of them and not a few individuals. 

Now let us examine what Government have done for the educational advance-
ment of the people of that province. Last time when we had a discus.on on 
this the Honourable the Secretary tried to take credit for the actions of Govern-
ment. The position in that province, I\S was made clear in the debate of 1941, 
with regard to the number of school going children is 1·6 per cent. only of the 
population, whereas in other provinces the lowest is 4·1 and even in' a place 
like Coorg, it is 7·-5. The House will be interest.ed to know that after the earth-
quake for about 5 or 6 years there wae not even a Government high school in 
Baluchistan; there were some private schools ~  by private individuals Rnd 
private committees. Today there is no degree college in that province. One 
college has been started but it will teach students only up to the Intermediate, 
and that I suppose the Honourable the Secretary would like to ~ credit for, 
-.hat after 70 years' rule they,have succeeded jn starting a college which will 
teach up to ~  ~  clasllell.. There was no girls' high school run by 
Government In that provmce. I am told that last year Government sanoJiioned 
-. eer.am"aum of mcmey ,for putiliDg up /I buildinl tor a ~  cirlt' 
eCbool. but 1iDey wen Dot able to put up & buildizl&' beoau.. ~ ~ _ 
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that material was not available. Of coune material is always available for 
houses for officials and such other objects. The money lapsed because it ~  
not be "Pent in ·that yedr. Government now refuse to give that money agam, 
blloauie they were not able to put up a building that year. That is the state 
of a!airs 8S regards education. There is no such thing as primary schools or 
secondary schools worth the name and yet they have a full-lIedged supervising 
sta! to go over the whole of the province. 

My. Honourable friend stated laet time that the revenue of· Baluchistan, was 
about 20 lakhs; my information is that it is between 20 and 30 lakhs. The Gov-
ernment of India give an annual subvention of about 60 lakhs. That means 
that ~  accordi.ng to the Honourable the Secretary himself, about one 
crore is spent on the Baluchistan administration. And let me tell you that very 
little of this one crore is spent for· the advancement, ei.ther educatjonal or 
economical, of the people of that unfortunate ~  Most of this money 
is spent for secret purposes for which no account is available. ' It might interest 
this House to know that the Honourable the Secretary himself described 
Baluchistan as an agricultural province but the magnificent amount that is spent 
in that province for the advancement of. agriculture is about 70,000 rupees. 
These really are the -conditions that have been prevailing for the last 80 many 
years, and I think the time has come when a full IfUrvey ,..hould be made of 
the situation in Baluchistan and the conditions prevailing there. These six 

• ·lakhs of people are entitlec}.· to receive human treatment; they are entitled to 
receive the same type of education as we have been demanding for other parts 
of India; they are entitled to receive the same kind of justice as is being prac-
tised in other parts of India; they are entitled to demand economic uplift on 
the 96me lines as for the people in the rest of India. Sir, I submit that we in 
this House have a great responsibility in this matter. Practically every province 
of India is represented in this House; Baluchistan and its people are the only· 
unfortunate people who have no representative sitting in this House. And 
therefore I submit that our duty .to these people who are not represented in 
this House is greater, and I hope that every Honourable Member of this House 
will support this demand which is for sheer and mere justice, which is for seour-' 
ing rights that every human ~  is entitled to demand and which ill for creat-
ing a better Baluchistan,-a Baluchistan where people will feel free, a Balu-
chistan where people will feel that they are human beings and not so many 
chattels, a Baluchistan where people will be made to feel that they are in no 
way inferior to the people in other parts of India. I will appeal to the Govern-
ment that the propoeitionwhich we have placed before them this time is such t' 
as they should have no difficulty in accepting. You claim that you are fighting 
this war for the freedom of the world; but first for God's sake practise that at 
-tlome. These people whom God has placed under your care are deserving of' 
greater consideration, greater sympnthy than those who were no concern of yours 
1D the past. I appeal to you that if you really mean all that you have been 
saying in connection with fighting this war, then do justice to these six lakhfl 
of people who have during the last seventy -years not been treated as human 
beings. Their claim is greater than the cillim of any other people and I hope 
that the Government this time will come out with greater sympathy and ~ 
greater consideration and do justice to these people whose case I have had the 
honour of placing before this Honourable House. 

Mr. President (The Honourable Sir Abdur Rahim): Resolution moved: 
"That this Auembly recomJll8nds to the Govemot General in Coullcil to appoiDt imme-

ciiately a committee, with a majority of elected Meillbers of the Catral Legialature 011 it, 
to reco!Dmend .1 to what steps should be taken to auociate ccmnitutioDaUy the people of • 

~  . with the a-dmiDiltration of the province on similar li.1 .. ill other pnmno. 'of 
Bntlah IDdl&." 

As it is now five of the. clock, I adjourn the House to ~ of the clock 
tomolTOw. . . , 

. The ,AaieJ1Jbly ~ .. adpned tit) Eleven of the C!noct: OD Tburlday.' . the 
2nd Maroh. 19'4. ..' . . .. . . 
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